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LEGISLATIVE ASSEMBLY.

. Wednesday, 4th March, 1925.

The Assembly mct in the Assembly Chamber at Rleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN:

Sir Geoffrey Rothe (larke, Kt., C.8.I, O.B.E., M.L.A., (Dircctor
Geeneral of Posts and Telegraphs). :

UNSTARRED QUESTIONS AND ANSWERS,

Exempriox rroM Customs Drry or Druas axp Menicives ImMronTeED
BY CHARITABLE INSTITUTIONS,

927. Haji Wajihuddin: Is it a fuct that drugs and medicines imported
by the charitable institutions in Indian arc liable to the same custom duty
as those imported for sale? It so, are the Government prepared to con-
sider the advisability of allowing importation free of duty when imported
for the bona fide use of peor. Indians as charity ?

The Honourable Sir Bagil Blackett: The answer to the first part of
the queetion is in the affirmative. Experiance shows that it is not ad-
ministratively practicable to grant such an exemption without opening the
aoor to serious abuses. Moreover, to allow direct imports by such insti-
tutions frce of duty would be gravely detrimental to the interests of phar-
macists in India who have to pay duty on the stocks which they import.

Rarnway Coxcrssioxs To Boy Scovrs,

228. Hajl Wajlhuddin: Are the Government awarc that Boy Scouts
Associations in different parts of the country are rendering great serviees
espeeially the immediate help given by them in most of the flood-stricken
a-cas in September last, and do the Government propose to encourage the
movement by allowing such reeognised associations some special conees-
siong in the ranilway fare whenever batehes are sent on trips by the res-
1onsible officers of their respective associntions?

The Honourable Sir Oharles Innes: (Government ars aware thal services,
guch as those indicated, have been rendered by Boy Seouts Associations.

+With regard to the second part of the question the Honourable Member
is referred to part (a) of the reply given in this Asscmbly on the 10th July,
1923, to question No. 206, from which it will be seen that a concession
is already allowed.

(1927 ) \



1928 LEGISLATIVE ASSEMBLY. [4TR Mar. 1925.

ArroixTvesT ofF Munammapays as SvrPERINTENDENTs 1N THE OFFICE
or THE Dirkcror Grxeral or Posts axp Trnperaprs, axv Posran
Circrr Orrices. .

220. Haji Wajihuddin: (a) Will the Government be pleased to furnish
information how many Hindus and Muhammadans have filled up the posi
of Superintendents : '

(i) office of Director General, Posts and Telegraphs,

(ii) each of the offices of Heads of Postal Circles during the last 25
vesrs and how muny Hindus and Muhammadans are n%
present holding such appointments?

(b) Is it & fact that since the establishment of the Post Office Department
in India, no Muhammadan, with the exception of the Central Circle (C.P.),
has ever been appointed as Office Superintendent in the offices mentioned ”
If so, will the Government be pleased to state as to what action they pro-
pose for the appointinent of Muhammadans in such posts?

8ir Geoftrey Olarke: (a) add (b) The posts of Superintendent of the
Dircetor-General's office and Postal Circle offices are ordinarily filled by the
promotion of the senior fit officials in the office, & practice which Govern-
ment do not propose to change. In point of fact these posts have been
held only by Hindus and Anglo-Indians except in the Burma and Punjab
and N.-W. F. Circle offices in which three Muhammadans have also held the
appointment. At present a Muhammadan is Superintendent of the office:
of the Postmaster-General, Central Cirele.

Nuaper oF Hixovs axp Munammapaxs ¥ TuE Crericat. CADRE 1IN
CERTAIN SPE-T¥T: D OFFICES.
230. Haji Wajlhuddin: Will the Government be pleased to furmish

information as to thc number of Hindus and Muhammadans in the Clericak
Cadre as detailed below in the undermentioned offices.
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N.H.—(1) Infermation in reapect of cach Pestal elrcle may be furnished scparately.

N.J—12) In the Audit OMce the seale for selection grade appointments diffars  from those of Tost Officen,
gtu..' lﬂté therefore Information regording the reales which may be in force then may be
nrnished.

Sir Geoftrey Olarke: The information is being collected and will be fur-
nished to the Honourable Member in due course.



MESSAGE FROM THE COUNCIT OF STATIE.

Secretary of the Assembly: Sir, the following Message has been received
from the Secretary of the Council of State:

1 am directed to inform you that the Council of State bhave, at t!:cir mecting.
held on the 3rd March, 1925, agreed without uny amendments to the Dill to amend
the Cantonmonts Act, 1924, which was passed by the Legislative Assembly on the
24th February, 1925, T am slso to inform you in accordance with Rule 36 (1) of
the Indian Legislative Rules that the ameadments made by the Legislative Assembly
in the Bill to give effect to certain articles of the International Convention for the
Suppression of the Circulation of, and Trafiic in, Obscene Publications, were tuken
into consideration by the Council of State at their meeting held on the 3rd March,
1925, ond that the Council have agreed to the mmnendments.’”

GENERAIL DISCUSSION ON THI GENERAT BUDGET—conid.
Fest STAGE—conid.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadar
Urban): 8ir, having been in this Assembly from its start and having taken
part in the first Budget of 1921, having taken the depressions which that
Budget and the succeeding Budgets conveyed, it is some consolation te-dav
to be able to say that we are turning the corner so far as our financial
condition ig concerned.  Sir, 1 wish we would follow the English practice
of old, when the Chancellor would open his budget instead of going through
the presentation of a statement which Finance Members try to make in-
teresting by their speeches. If it was a question of an actual opening of
the Budget, I should like on behalf of Madras to take more out of it than
the Honourable the Finance Member has chosen to give to-day.

S'r, before I enter into the acrimonious part of my speech, I think I
should begin by congratulating the Honourable the Finance Member on his
beginning to see wisdom in recognising the just claims of Madras. We
are deeply grateful after all for the tardy recognition of the poor financial
condition of Madras and the justice which is sought to be rendered in this
Budget. S8ir, our Ministers have been crying themselves hoarse for want
ot funds for carrying on the great projects they have had in view for some
vears, and I may say, speaking on behalf of my provinece, that we are all
mly indebted to the Government of India for the beginning they have

e.

Sir, the Honourable the Finance Member has had three vears of ex-
perience of the finances of this country. He began as a pessimist: he is
now turning into an optimist. And I am aleo turning that way. But at
the same time I must warn the Honourable the Finance Member against
too much optimism in connection with the finances of our country. The
country is still bearing 49 crores of additional taxation after 1914. That
is not to be forgotten when we talk of surplus budgets. We get our surplus
tecause we retain our additional taxation. It must be the honourable
ambition of every Finance Member before he luys down his office to get
rid of at least a substantinl portion of that additional burden. We are
living in normal times and abnormal levy of taxation from the country
alwayr leads to extravagance and oncourages extravagance. We
should not forget the troublesome days which we  passed
through in 1921-22 and 1922-23 and our thanks to the Retrench-
ment Committee should not be so soon forgotten. When I turn over
the Budget Demands, head after head, I see there is a tendency to increase
expenditure in almost every Department from 1022-23. It the Honour-

(1929 ) A2
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[Diwan Bahadur T. Rangachariar.]

able. Member will compure the actuals for 1928-24 with the proposals
for 1925-26, he will find that except in a few small Departiments, thero
is # tendency in every Department to go up sgain. 1 hope the Finance
Member will keep a watchful eye on that growth. We have yet to turn
the corner although we are nearly succceding in the attempt.  Sir, there
have been elements of luck alsy favouring the financial condition of the
ccommtry.  We have had windfulls on both sides, both on the reccipt side
und on the expenditure s:de, and it is a matter for congratulation that the
anticiputed small surpluses in 19238-24 and 1924-25 turned out 1o be some-
what substantial surpluses. This is not n matter for blame. 1t is ul-
wavs safe to underestimate the surplus. But at the same time we should
not over-underestimate it but we starve or deny justice.

Now, the Honourable the Finance Member hus to be  congratulated
upon two or three substantinl improvements which he has effeeted m
the financiul operations. The separation of railway finance from general
{inance is a matter on which every one of us has to congratulate ourselves. I
entirely disagree from the view of some Honourable Members who have
put forth the view that the gencral exchequer should not look forward
to any revenuc from the Railways. Sir, the general revenues have con-
tributed very largely towards thoe building up of the Ruilways and it is
but right and just that the general revenucs should be recompensed and
recouped from the ruilway revenues. Only, we should not take too much.
I think the econvention which we entered into was the best arrangement
and there is no reason whatever for grumbling about it.

Sir, T do not know whether the Honourable the Finance Member cun
safcly rely upon the exchange rate which he has set up for himself for the
‘next vear's Budget, but 1 also hope he will succeed there, for upon that
depends the small amount of surplus which he has budgeted for. How-
ever. that is n matter on which he is told that he is gambling. Other
people who are also.well-informed told me that he is right. But that 1
# matter for experts.

Sir, in congratulating the Honouruble the Finance Member one should
not omit tQ mnoticc with gratification the great contribution which His
Excelleney the Commander-in-Chief has made towards reducing the ex-
penditure of this country. We are looking forward to the day when the
stoady hand which is now directing the reduction will continue to achieve
more and more. We want to reach the day when the military expenditure
. of the country will come down ut least to 50 erores. It is in that Depart-

ment 1 notice that year nfter year there is n stéady reduetion in expendi-
ture. Whether you compare the gross expenditure or the net expendi-
ture there is a steadv reduction in expenditure and it is a matter for some
satisfnetion. However, we on this side will not be content with the redue-
tions already made. It was pointed out vesterday that until Indianisa-
tion really iakes n rapid turn and until British ranks are substituted by
Tndian ranks, the day of low expendilure in the wmilitary will not be
renched.  Sir. T asked the Honourable the Finanee Member in thiz ses-
wion a supplementary question ns to whether he is keeping an eve on those
iloms which the Retrenchment Committee have pointed out page after
page where further explorations can be made for economy and the
Honourable the Finance Member told us that he was doing it night and
dnv. T should like that he had supplied us with some statement show-
ing in what dircetion such explorations have been made. I fail to see
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any signs of it in the Budget Demands. 1 have turned over item after
item, Demand after Demand, but I fail to see that. In fact 1 have made
an analysis of those suggestions. It will take a long time if I read it
out. I will give him a copy of it—the pages where suggestions have becn
1aade, and the items indicated and I hope the House will be furnished wiih
a statement showing in what direction such further explorations have been
made.

Sir, while I have been congratulating the Honoursable the Finanes
Member on the bold policy he hus adopted, on the improvements he has
in view, on the improvement he has already adopted, the arrangements
he is making for a Provincial Loan Fund and the arrangements he 18
making for & debt redemption and avoidence fund, and the separation of
reeountg and uudit, may 1 ask him whether he is content with the way in
which this Asscmnbly is treated over the Budget? As a good financier
fromn London, is he really content with presenting a statement like this?
May I draw his attention to page 89 of the Memoranduin accompanying
the Budget where out of over 215 erores of expenditure out of the revenues,
118 crores are shown ns non-votable and only 97 crores ure votable? And
not only that.  There are so many hends—not less than six heads—
which are altogether a1on-votable. Is he satisfied with that state of
circumstances?  Is his British instinet sat'sficd with this way of presenm-
ing n Budget? While he is taking full advantage of the help of the
Finanee Committee, the Public Acecounts Committee and this Assembly,
is he satisfied with the continuanee of this state of things? Does not
his financinl instinet revolt against this state of things? Sir, this is pot
‘ihe time for me to deal with the general politiea] tension in the country.
We have got an irresponsible and unresponsive Government, We will
tnke advantage of another early opportunity to discusg that.

Let e now denl with a fow items. For instance, take the High Com.
m'ssioner for India. How far he is cneouraged 1o Indianise both men and
material in London is a matter which requires the careful attention of this
House. 1 had been to his office in London when I was there last yenr
and I did not find & single Indian holding any responsible post in his office,
Ju is hardly creditable to this country. Again, Sir, as regards the military,
the question of the revis‘on of the pay of the British army, is a matter
which must have been examined by this time. The rvovision was due in
1924, The pay which was fixed in 1919 was fixed uccording to the then
preva’lling prices. But prices have fallen in England. What steps have
been taken to revise the pay of the soldier in connection with the fall in
prices is a matber also on which we should like to have some information.

Sir, agu'n referring to the North-West Frontier Provinee, 1 should ke
t¢ know what steps have been taken by the Government of India over the
report of the North-West Vrontier Province Committee. They have had
too long to sleep over it. I wonder what they are doing at all. They just
tided over the difficulties of the time by appointing & Committee and we
thought we were doing a great deal by travelling about the country. And,
Sir, when I recall to my mind the spectacle of people rushing forward to
receive us with open arms as if we were the raviours of ilie situation, when [
recall to my mind the scenes of 1921-22 and’ when I see the stagnation which
a3 overtaken the Government of India in this matter. 1 cannot but regret
1that T was a party to that Committee. Either act on the majority report
or ot the minority report. Do something 1 the jeoe people of that
Mrovinde,
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[Diwan Bahadur T. Kangachariar.]

There is again a matter on which I cannot speak with restraint. It is
the Kohat situation. Sir, I cannot reconcile myself to any Government,
whoever were the aggressors, sitting for months together without offering
effective protection to a community which have fled from that place, which
was obliged to flee {rom that pluce and which was eneouraged to flee fran
that place. 1f wo had an. Asoka or an Akbar what would he have done?
Would he have sevn these people stranded in the streets of Rawalpindi?
Would he not have called in the aid of the military for protection? *~ Would
he spend nights in sleeping? Would not the Foreign Seeretary be then
spending sleepless nights when he sees the whole population flee from the
place for want of protection? Now, Sir, what is the good of go'ng inta the
crigin of the quarrel where the Govermmnent are unable to afford that pro-
tection to a section of the population? That is a matter which we cannot
tolerate, whoever may be at fault. May I ask my Hanournble friend, Mr.
K. Ahmed if he interrupted me, whoever may be at fault, is it a thing to
be tolerated that a whole population should fleo from the .place and Gov-
crnment be unable to afford protection, and vet they should be investigating
and prosecuting people?  That is a atter which again requires some

serous considerution, -
-

As my time is up 1 should iike to say a word to my Honouruable friend,
Bir Cumpbell lhodes. 8ir, it was a mutter of cextreme disappointinent
to me to hear my Honourable friend the other day complain by question on
the floor of this House and take up that small mercy—it is not cven a
substantial mercy which the Honoursble the Finance Member promised
ir the discuss‘on on the Railway Budget when he stated that the scules
would be weighted fieavily in favour of the Indian when the chance cume—
+nd make it a ground of compla‘nt. That he should do so is a matter for
regret. Now, what were the Indians asking for? That the Govermnent
should find a place for an Indian in the Railway Board. and they were
careful enough to suggest that in the finance portion of it they had cupuble
indians who could be selected for the place of Financial Comnissioner.
snd not even a night elapsed when my Honourable {riend dreamt that the
Services would be dissatisfied. « There is not a single newspaper in Delhi
which gave veht to any such dissatisfaction. Where did he get news of
thig grave dissat'sfaction? Was it at the dinner table? Bengal has
aiwnys been the sore spot, and one reason why Bengal is fond of anarchista
is the unfortunate impression of the man in the strect that the Bengal
ron-official Furopean is supposed to be in close touch with the official
Furopean there and they mutually stand by each other and they make no
distinetion between Turopean and European and they think that both of
ihem are one. This attitude of my Honourable friend, I am afraid, will
confirm that view, when but bare justice is sought to be done to the
Indian in a matter like this . . . .,

Sir Campbe'l Rhodes (Bengal: Furopeun): If 1 may interrupt my
Honourable friend, 1 think my Hounourable friend has unintentionally
iisinterpreted my pont of view. My point of view is that there are
capuble Indians fully qualified to take the posit'on indicated in the Rail-
way Board. My cuommunity would very much welcome them there,
But 1 think it is derogatory to them to suggest for onc minute that there
is any need to weight the scales heavily in order that they may be chosen
tor that appointment. )
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Diwan Bahadur T. Rangachariar: 1 am glad to hear that amended
‘view, but at the same time I must give my Honourable friend a warning
chat we in Madras, in Bombay and other places are getting on very well
with the non-official Europeans, and I hope the same should be the casc in
Dengal so that we may have a happy family of nations living in the
country. There. are various other matters which 1 should like to go
through, but I do not wunt to trespass upon the time of the House. But
1 do sincerely congratulate the Honourable the Finance Member on his
turning the corncr and ably presenting o satisfactory Budget.

Mr. M. E. Makan (Bombay Northern Division: Muhammadan Rural):
*Sir, not being an English knowing man, once more I beg your permission
‘to say a few words about the budget in Urdu, which is the lingua-franca
of this country. I am very glad that a surplus has been shown in the
Rudget of this yenr and 1 also wish to congratulate the Honourable the
I'inance Member on his good work, but the signs of fmnine are visible
this year. The last kharif crop was mostly damaged in several provinces
cn account of cxeess of rain and floods and there not being sufficient
rain during the winter, the condition of the present rabi crop is also not
ratisfuctory. The market prices of various kinds of grains are rising and
wheat is even now being sold at a famine rate. In thesc circumstunces,
I am afraid, that the whole budgeted income will not be reslised, 1
would have been more pleased, if the Honourable the Finance Member
had been nore careful in incurring the budget expenditure. In my
<pinion, a revenue of 3 crores of rupees is not sufficient, taking into con-
+ideration the vastness of the country. If the Lee Commission hud not
odded so much to the expenditure of the country, we would have got n
<ecent amount ns surplus in our hand. In this connection, 1 wish to
draw the attention of the Governmnent towards stopping the expory of
¢rains from India, If the export of wheat and rice is not stopped at onee
famine in the country will be inevitable, and the inhabitants of this
ceuntry now have got no capacity to resist the famine. 70 per cent. of
ilie population of this country consists of agriculturists, and the largest
part of the income of the eountrv is derived from cultivation. But 1 am
+orry the Government of India do not pay any attention to the extension
«f gultivation and the amelioration of the eonditions of the agriculturists. 1
sm strongly of opinion that a Department of Agriculture should also be
¢stablished under the Government of India and steps be taken to bring
under cultivation thousands of acres of forest lands which remain un-
«ultivated. In my opinion, there is no other remedy to cope with the
srowing population of the country, and to remove the poverty of the
people. There are co-operative credit societies in alli:provinces but the
cultivators derive no benefit from these societies. 'Fhege. institutions are
merely in name only not at all beneficial to the poor cultivators; orgunizers
-f these societies merely seek their selfish interests in these. They do not
care for the public. In short, it may be so organised ss to be really uscful
4. the public not in namg but in reality.

I am glad that excise duty on motor Spirit has been reduced. But

I am really very sorry that there is no reduction in the cotton excise
duty. I hope steps will be tuken next year to abolish this duty.

. The slow rate of progress of the buildings of the new Delhi is very

‘froublesome, besides on account of the Government of India being locsted

* *Translation of ;mspeech delil\rercd in the vernacular by the Honcurable Member.
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at two places in Delhi, the expenditure is also multiplied, although some
peoplo would be against budgetting more money for the buildings at new
Delhi, but T am certainly of opinion that it is better to spend more money
for some years in order that enhanced expenditure of every day may be
reduced,

In connection with the new Delhi, I have also to observe that, now
at Raisina, there is only one Hostel, for the residence of the Members of
the Assembly. It is highly inadvisable to make boarding an English style
compulsory on the residents of this Hostel. Instead of living
different houses at Raisina, 1 prefer the stay of the members of the
Assembly in the Hostel in order that they may have frequent opportumity
of an exchange of ideas and this can only be done, if bourding on Enghsh
svstem is not made compulsory,

There is another important question, to which I wish to draw the
vttention of the Government and it is this, that the period of the member-
ghip of the Members of the Assembly should also be five years instead of
three. In the first place, on prineiple, there should be no distinetion
tetween the Members of the Assembly and the Council of State. On
sccount of the election after every three years, the Members of the Assembly
got very little time to work, the tirst year is spent in learning-the work and
the third year in the struggle of an election. There remiains only one
vear in which they can work. In England too, the election of the
mewbers of the House of Commons generally takes place after 5 years,
I, therefore, strongly submit that in the rules of elections such amend-
ients should be made wlich may have the effect of extending the term
f the Members of the Assembly from three to five yoars.  There is only cne
more very important point to which T wish to make reference and it 1+
this that the Members of the Assembly and the Council of State should
always remain exempt from the operation of the Arms Act, cven if they
care to remain the Members of these bodies,

Sir, thanking you once again for giving me an opportunity to make o
speeeh, 1 elose my remarks,

Shaikh Mushir Hosain Kildwai (Lucknow and Fyzabad Divisions:
Muhammadan Rural): 8ir, begides the fact that the Government of India
with its Nadir Shahi or Tzarist ordinances and criminal disregard of the
wishes of the Assembly has done nothing whatever to recommend itself
¢t its administration to the people of Indin the Budget presented to this
House has nothing to commend itself. It is out and out a militam
hudget. Tt has the mailed fist or Kuiser touch behind it. By far the
ighest .item of expenditure. still remains under the Military Department.
Economy is only illusory and deceptive-—at its best. it is but transient.
"‘hen, Sir the Budget is u rich man’s budget through and through. Highlv
Taid forcigners in the Indian Services ‘' domiciled out of Asia '* profit
by it. First and second class railway travellers profit by it. No increas:
nas been made in the incomg-tax of the rich. Petrol duty has been reduced
10 enable my dear friend Goswami to have cheaper joy—rides in his Rolls
Foyce. Even the hill exodus of the rich officials has been lavishly catered
for by this Budget. On the other hand the low-paid servants of India,
who have the misfcrtuns of being domiciled in Asia have been ruthless's
subjected and are being subjected to the Inchcape knife. Nothing in the
Budget h#e been done to brighten their prospects. The pcor man has
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#1ill to pay more for his postecard. No reduction has been made in the
third class Railway farcs. BSanitary institutions and cducational unives-
sities of the people still lack funds. While in England the proletariat has
ruccevded, almost succeeded, in having a tax-free breakfust table, the
knlt of the poorest of the poor in India is still taxed very high. In thes:
circumstances the representatives of the people in this House, to whatever
p arty they may belong, have no option but to express their disapproval
«f the Budget. But we have found that mere verbal expression of our
disapproval does not count. Therefore 1 ask my friends P’andit Motilal
Nehru and Mr. Jinnah to put their heads together and devise some means,
s that we may get complete control over the purse. Some sort of direct
sction is necessary cven if it be that which was suggested the other day
by the Member for Comerce,

Mr. M, K. Acharyas (South Arcot cum Chingleput: Non-Muhammadan
Rural): Before I make my few remarks, Sir, on the Budget that is now
before us 1 cannot help expressing the envy with which I hesrd Mr. Makan
there discoursing to this House in his own beautiful vernacular; and I wished
it were possible for me, if I would, to talk in my own language. That un-
fortunately is not to be, for u sin of mine it is that I happen to know the
ofiicinl language, namely, English. However, 1 hope the time will come
when the bulk of the debates in this House will be carried on in an Indian
Iangunge (Foices: " Which? '’} 1 shall not be sorry, whichever it is going to
be. It muy be Urdu or Hindi or any other language of India; but so long
as it is an Indian language I should be content. If we succeed in gaining
for an Indian language the chief place as the official language of this House
and of the Government, 1 should consider that it will take us a very great
way towsards the goal that we ull have in view, namcly, the attainment of
Swaraj. And this naturally suggests to me the second remark which T
should like to make, namely, that the Budget before us is far from being o
national budget. It may be a good budget, as I dare say in a sense it is;
but it is not a national budget; and because it is not s national budget,
beeause it is not prepared by a Government that is responsible to the people
of this country; because it is not prepared by an executive that feels that
it has got to carry out the mandates of this House in framing its budget,—
to that extent and therefore to a very large extent we cannot congratulato
ourselves on the Budget before us. At best all we ean say is that it is an
evil that we have to put up with; it is one of the evils, however much we
may try to get rid of them under which we are at present working. I was
a little surprised, Bir, and not a little delighted to find my very esteemed
friend Diwan Bahadur Rangachariar himself strike the same note, namely,
that the Budget before us has been prepared b?l a Government irresponsibie
and unresponsive—irresponsible to the people of this country and not
sufficiently rosponsive to the wishes of this House; and swhen thir com-
plaint comes from one like him who is certainly not a fire-eater, it goes
without saying that the bulk of us do feel on this point very keenly. And
the very many details into which he went, in order to establish the fact that
this Budget is not prepared by a responsible body of officials, go to show
that thisis g e gricvance which we on this side of the House have. The
fact that the bulk of the items are non-votable and the other facts to which
he referred, are all proofs positive that we have got wverv good and sufficient
cause to be dissatisfied.

On the whole the Budget that is placed before us is, as has been rightly
termed by somebody, a rich man’'s budget. There have been surpluses.
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There was a surplus last year, and there is going to be a surplus this year
also. What do these surpluses mean? My friend on my right, Mr.
Shunmukham Chetty, yesterday went into great details and illustrations,
into facts and figures in which he is, 1 daresay very descervedly, desirous
of being regarded as an authority on this side of the House. He went into
grent details and tried to show from facts und figures that more is taken from
the poor man than ought to be taken for carrying on the administration
That is not a point on which we can feel satisfied; for whut the surpiuses
mean is simply this: that more is taken from the poor tux-puyer than is
ubsolutely necessiesy.  And what does the present Budget promise in turn?
s there any promise here of lessening the load on the poor man? Is there
uny hope that uny of the burdens heavily weighing on the poor man will be
removed? There is none; on the other hand, if thereis uny promise at all
in this Tudget it seeins to be in fuvour of the rich man,  Petrol may be made
loss costly. Cigars and cigarettes may be made less costly. Are these the
things which the poor man of India is keen about? Does he want petrol to
be made less costly, or does he want salt at a nominal rate? Does he want
petrol to be made less costly or does he want the postage to be reduced to
the old quarter of an anna and half arna rate? 1 am sorry therefore that
the present Budget does not hold out any great hope on behalf of the struggl-
ing millions of this country, the toiling millions from whom the great bulk
of the revenue comes. 1 hope however it will be possible for my friends
in this House, when the matter comes up in the form of the Finance Bill,
to see whether the postage cannot be reduced; and whether, if not the salt
tux, at least the duty upon matches and other things which everybody wants,
which even the poorest of the poor want, eannot be reduced in this year's
Budget. I think that my friends are right in contending, and 1 for one
certainly wish that the salt tax should go; because God has given to us a
very huge sca-coust, thereby giving to us all the facilities for making all
the salt which this country wants. Tt is unfortunate that what God has
given, man should take away. That is exactly what happens in India, not
.only in this respeet but in many other respects also. What God has given
to us, the hand of man has taken away! And yet I think the day will
come, sooner than later, when we shall be able to enjoy the blessings given
to us by God unmolested by the hand of man, however strong and howcever
mnailed that hand may be.

T for one cannot feel very happy or very much elated, Bir, over that
doubtful blessing that has been held out to us of a reduction in provincial
-eontributions. It was a great evil, the way in which the provinces had been
made to contribute ; and one evil is never lessened by another evil. And «o
though you now give back to the provinces some little portion of what they
had been forced to pay, that does not after all hold out any great satisfaction
to us. It is at best robbing Peter and paying Paul. Whether it is the
Central Government which spends the meney or whether it is the Provineial
Government that spends it, it does not very much matter, 1 say, so long as
the burden on the poor man is not lessened. [ am aware that v own
provinee of Madras in this Budget gets, or is supposed to get, very favour-
able treatment. I am however awave also, and this consciousness takes
awny the elation that might otherwise be felt, that just at this moment in
‘Madras the party that happens to be in power and is sunposed to represent
the bulk of the people in that province is not a party which is very sane or
truly patriotic, nor carries its head in n very level manner. Therefore, if

-
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100re money goes to the province of Madras I am afraid that at least during
the next year it may Lo frittered away on all kinds of oddities less waad nud
more bad qr indifferent. Yet T hope that the time will come soon when those
who are now posing in Madras as the representatives of the people will not be
in their places, and then only it will be a comfort for Madras to have less
contribution to pay. However this is a very small matter. As I say, on the
whole it does not matter very much whether this province or that province
hus a little more or a little less to spend : whether it is the Provineial Govern-
ment or the Central Government which spends, so long as—and I repeat it
onee moro—so long as the poor man’s burden is not lessened. |

Lastly, Sir, I am aware and T wish to repeat in this House what others
also have snid, that there has been one great standing iniquity in our
revenues, namely, the cotion excise duty. Whether or not Madras is
direetly interested in this matter, it is desirable that in regard to this stand-
ing national iniquity in regard to this item which has been admitted to be
au iniquity by the Government of Tpdjn—it is desirable that the verv earliest
opporbunity should be taken to get rid of this iniquity. Indeed fair play
demands that the cotton excise duty must be abolished at once. (4 Voice:
“Question?”’)  Well, 1 am not surprised; 1 o old enongh to understand,
and I hope everybody here is old enough to understand, that there are bound
to be differences of opinion in doing away with an evil like the cotton excise
duty, as in mnny other mutters us well. However, this is & point upon
which the groat bulk of the people at lenst on this side of the House ar:
agreed—the removal of the duty on cotton textiles. And I say unhesitating-
ly that will be better for the reputation of the Government of India; it will
be better for that righteousness which all of us desire should mark the
policy of the Government in this land. On the whole, thercfore, Sir, T should
join my friend Mr. Abhayankar in raising my general wail that all is not
as well with this Budget as we should like it to be.  Aud vet what does it
matter after all? So lopg as the Government happens to be an autoecratic
‘Government as it now is, not responsible to the people and not responsive to
-our wishes—it does not matter whether it is a very good Budget, a very care-
fully prepared Budget or whether it is a bad and faulty one. On the other
hand it would be to our good in the long run if the Budget is bad, if it ir not
well drawn up, if it is carelessly put in; if it leads to financial trouble;
becnuse that may bring the day nearcr when irresponsible government in
this country may be replaced by responsible Government. Indeed the very
mistakes and blunders which the Government might make, from the national
standpoint, mny come to be of great advantage to us; whereas the very
success whiech may now mark the work of the Finance Member may put
off the day for the introduction of responsible government: because it may
be suid that until we ean produce another Sir Basil Blackett, nay one even
‘better than he to take chargé of India's finances, until then we shall have to
wait.  On the whole therefore, Sir, I eannot welcome this Budget with the
-sume elation that some people have felt. It is one of those Budgets which
we shall have to earcfully scrutinise in order to lessen the poor man’s
burden. Indeed, I would appeal to one and all in this House to make this
their watchword in dealing with the Budget before us—how to lessen the
poor man’s burden.

Sardar Bahadur Oaptain Hira Singh Brar (Punjab: Nominated Non-
Official) : Sir, T am not getting up to spenk beeause I profess to be anv kind
-of & finuncier like o many of my friends in this Honse, T rise onlv to say a
‘word or two in connection with the criticisms which some Honourable Memn-
Dbers always make against military expenditure. And I have noticed Sir,
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that some of those Members who talk most have never been nearer to the-
Army than the grand stand from which they have watched the review. I
would ask those Members who profess an interest in the Indian Army
whether they are subseribers to the Fouji Alhbar. 1f not, how ecan you
cxpect to understand anything about the Indian Army and its interior needs?
I would beg my Honoursble friends to subscribe to that paper, *which is.
circulated all over the world, in order that they may learn what is going on
in the Indian Army.

Now, Sir, we have heard u lot about reducing army expenditure, and the
methods generally recommended are three in numhber, namely, first, to
replace the British officers in the Indian Army by Indians: secondly, to-
replace ull the British troops by Indian runks, and thirdly, to overhaul the
supply services. Now, Sir, with regard to the first of those remedies, I
have never becn able to understand what great cconomy could be mude
if you repluce British by Indian officers. 1t is very generally known und
tdmitted on all sides that the British army officer in India from the subaltern
to the Commanding Officer finds it very difficult to maintain himself if: he
has no private means. After all, Sir, the army officer has to maintain a
certain social position, not only in India but all over the world. His calling
is one of honour and estcem. I therefore eannot understand how the
replacement of British by Indian officers is going to result in a great saving
to the country. For surely it is not intended that when Indian officers
take the place of the British officers, their pay is going to be very much
less. Surely they will be permitted to live in a manner befitting the
dignity ind  honour of their profession.  Only  the  other day a dis-
tinguished Member of this House swid that he was sure that no Indinn would
grudge nny expense, even if it was five crores, in order to establish an
Indinn Sandhurst. If, then, no expense is to be spared in training Indiun
boys for u military earecr, it scems to me that no expense ought to be spared
in order to ensure the proper upkeep of the positien of our Indian officers
when they have passed out of such a college. Therefore, Sir, we must
maintuin our Indian officers and assurc to them the same position not only
in our country but in the cyes of the world which their British brother
officers enjoy to-dny., And that means that very little economy can be
effocted in that direction. The scecond method recommended, Sir, for the
reduction of military expenditure is on a different footing. I am just as.
keen as anybody in this House to see an all-Indian Army. But, Sir, perhaps
I nmin e better position than mwost of 10 Indinn friends here to appreciate
the truc value of the co-operation of British soldicrs along with mv own
countryimen, because 1 have fought beside them in war wnd lived beside
them in peace. From them we have learnt much—perhaps the greatest
lesson of all is the reality of the bond of brotherhood which unites all
fighting men, of whatever race or creed. They continue to inspire us to-day

» with that single-minded devotion to national duty, which is far removed
from the clash of communities in the civic life of Indin. And I venture to
think that in the Indian Army India will yet find the greutest factor in
the establishment of a strong and united nation. The value of the British
section of the Indian Army cannot therefore be measured in terms of com-
parative money values. For who is there who is to assess the value of a
unifying force in the life of a nation? Also, Sir, in times of communal
tress, when passions run high, they have done much to assist us to re-
member that devotion to duty and the need of one’s country, is a higher
virtue than the demands of communal bias. Lastly, Sir, it is not necessary
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for me to say that no modern army to-day can be maintained without
-expense—considerable expense. It is not merely a matter of men; no
matter how much you may save in that direction, you can save nothing
whatever on equipment. You must have the best—the best artillery, the
Lest motor transport, an up-to-date Alr Force, muachine guns, sufficient
supply of ammunition for truining purposes, eflicient supply services, the
best organization possible and suitable to meet the needs of India. And
here, Sir, I think that Honourable Members would be well advised to allow
the judgment wnd experience of a great soldier like Lord Rawlinson to guide
them (Applause). It is the privilege and, 1 feel sure, the pride of His
Excelleney the Commander-in-Chief to answer for the absolute efficiency of
the Indian Army in all its branches. The Army in India, Sir, is not merely
the pride of India. It is the pride of the British Empire. And the res-
ponsibility of His Excellency is not alone to the people of India; it is an
Imperial responsibility. And 1 think, Sir, that everyone will agree with me
when I say that His Exeellency is not the man who will fail in that responsi-
bility.  But in this House there are some Members who think they are even
greater than the Field Marshals and Generals of the Army. They take
every opportunity to tell the Commander-in-Chief how to administer the
Army. They come here armed with figures and full of reductions. My
friend, Mr. Goswami, is one of them. I wish, Sir, that he could be allowad
to take part in some Frontier skirmish, say, in Waziristan. He would then
still be full of figures, but I think they would be the figures of the Pathan
tribesmoen (Mr. 7. (", GQosweami: ‘' Figures of speech "'); nand the only thing
he would want to reduce would be the distance from his home. 8ir, 1
-deprecate these insistent demands for military economy. We must have
the very best, and we ought to trust the Commander-in-Chief to get the best
for vs and to see that there is no waste and no lapse. In conclusion, what
I should beg of His Excellency is, again and once more, to increase the
number of cadets going to Sandhurst and to try his best to improve the
position of the present Indian officers so as to enable them to obtain the
higher commission for those Indian officers who fought for us and shed
their blood in different theatres during the last Gireat War. With thesc few
words, Sir, 1 resume my sent.

8ir P. 8. Sivaswamy Alyer (Madras: Nominated Non-official): Sir,
a representative of the Madras Presidency T consider it my duty to join in
the chorus of grateful appreciation of the relief which has been afforded
in this Budget to the provinees in the matter of the provineial contribu-
tions. (An Honourable Member: ‘‘ What about Bombay?"’) T wish also,
Sir, it had heen possible for Sir Basil Blackett to abolish the cotton
exciso duty in accordance with the Resolution which was passed by. the
Assembly Iast antumn. It is & duty which was unjust in its
origin, is unsound in principle and is at the prescnt moment
unduly burdensome and injurious in its operation. I hope that in the o
discussions which would be initinted by my energetie friends from Bombay.
some opening will he diseovered for affording relief to the textile industry
of Bombay by repenling the cotton excise duty. .

Sir, in view of the limitation of time that you have imposed, T will
confine the rest of my remarks to the m:b]oct of the military estimates.
Sir. thera are some novel features in this vear’s military cstimates. Tt is
a matter for gratification that the militarv estimates are now presented in
a form more and more similar to that of the English military estimates
and that they are calculated to afford more and more information to the

12 woow,
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House. The principle of cost sccounting and commercialisation of the
nccounts of several Departments has becn largely introduced and with
great advantage. Another feature I notice is the Explanatory Memoran-
dum which accompuanies the military estimates which has been prepared
by the Military Financial Adviser. I am glad that the Army Secretary
haus thought it fit to comply with a suggestion which I have repeatedly
made to him in this behalf. The subject of military cstimates is o
technical one and is hurdly intelligible to many of us. The greater the
smount of information that you can furnish, the greater the light that you
can throw upon it, the better for all concerned. 1t will enable the House
to follow the estimates intelligently, though they may not be entitled to
vote upon them, and to take some interest in the progress of military
expenditure. This Explanatory Memorandumn is a first performance of
my fricnd Mr. Brayne and I am bound to say it is a little too meagre;
I wish it had becn fuller and 1 hope the subsequent performances will
err on the side of fullness rather than of meagreness. For instance, I may
suggest a number of matters which might have been properly introduced
into this Explanatory Memorandum. Take, for instance, the question of
the revision of pay and allowances of the officers in the Military Depart-
ment. We are told that a provision of about Rs. § lakh has been made
for meeting the additional expenditure to be incurred by this revision, but
what exactly the scheme is, what the details of it are, we do not know.
We shall probably be told in reply that it is still confidential, that it
has not been passed and so on; but very probably the whole thing may
bo published a week hence. 1 wish the gentleman who prepared this
Memorandum eould have found it possible to enter into some details with
regard to this important scheme. Then, Sir, the Memorandum might have
well dealt with those outstanding matters which form the subjeet of
controversy between us and the Home Government and told us what
stage has been reached in the negotiations between us and the Home Gov-
ernment. We know that Sir B. N. Mitra was deputed last year to deal
with some of these questions and I imagine that His Excellency the
Commander-in-Chief might have also employed some of his spare time in
discussing these with the Homc authoritics but whether any satisfactory
stage has been reached, whother they are in a position to announce any-
thing as a result of these discussions, we do not know. Then, again, Sir,
we are told, in the Budget, of shortages in the various establishments, for
instance, in the reserves and in the wvarious other services. What the
reasons for these shortages are we are not told. That, again, might find a:
proper place in the Explanatory Memorandum. 8o also the subject of the
savings said to have been effected in the capitation charges. How the
savings have been effected, whether there has been any new agreement or
any altoration in the basis on which capitation charges have been arrived at
we do not know. Then, Sir, there are other matters upon which we
should like to have some information. What is the basis upon which the
contribution of the Home Government to the transportation charges of
the troons by sea iz made to the Indian Government? Tt is fixed, I believe,
at a definite sum of about 18 Inkhs, whereas we have to pay a sum of 60
Inkhs in the shape of transportation chnrges. What is the basis of this
settlement? Then, again, any question of changes or improvements in the
matter of organisation, equipment may well find a place in such a
Memorandum, if not in the present one, at any rate in the future. We
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should also be interested in knowing how far the process of Indinnization
has gone in the Army. A short note explaining the extent to which pro-
gress has been made in this direction would have been of great value.

I am glad, Sir, to find that the principle of cost aceounting and com-
mercialisation of accounts has been carried out in regard to the Military
Engineering Services, though not fully. Thiy head of Military Enginecring
Service really corresponds to the old head of Military Works and corres-
ponds to the Capital Accounts of the Finglish military estimates. I cannot
understand why this head should not really form a sub-hcad of the head
Army, except perhaps for the very flimsy reason that the Military Engineer-
ing Services have executed a small item of work worth about 14 lalkhs for
the Marine Department. Fxcept this, all their works have been executed
on bhehalf of the Army and T think it really should find a place under the
head of the Army and if the process of commereialisation had been fully
carried out, the various departments of the Army concerned should have
been charged with the rent of the buildings thev occupicd, with deprecia-
tion and other things. just as they do in the English military accounts.
Thev have charged certain items by wayv of rent, but T do not helieve
that it has been fully earried eut. Tn England rent for harrack aceem-
modation and other war department buildings hns to be paid for; thev are
entered in the accounts and we should like o have a similar entrv of this
item in our accounts, so that we may know how much exactlv the cost
of the different heads amounts to.

Now, Sir, turning to the estimates, I will refer to just a few important
items. I am sorry to find that the transportation charges still form a verv
heavy item in the Budget; they amount to nearlvy 1} crores. I wish His
Excellency would dircet an examination into this question and see whether
it is not possible to make some further ecurtailment in the amount of
transportation charges, whether it is not possible to keep down the move-
menta of troops from one corner of the countrv to another within reasonsble
limits guided by considerations of economy. Mr. Burdon was good enough
gome time ago to explain to us the principles which regulate these move-
ments of troops, but one can well imagine that it is possible to regulate the
movements by those principles in two ways, one an uneconomical and
another an economical way. T hope the movements will be kept -down
at the minimum possible consistently with those principles. Then, there
is one thing which will strike the House and it in .thig that the cost of the
Air Force is exceedingly high proportionately to the force. No doubt that
is & feature which is common to other military estimates also. Tn the
English military estimates also the Air Force is a most extravagant branch.
if T may be permitted to use that term, of the defensive forees. We find
for the next vear a provision for an excess of 28 lakhs for the purchase of
new aviation stores. Tt is not explained what the necessity is. Another
suggestion which T should like to make ia this that the superioritv r':f
mechanical traction being now well established and well recognired. it
mnav ba worth the attention of the military authorities to consider whether
it is not possible to substitute on a larze seale mechanical traction for
animal traction in the case of the artillary and in the ease of animal trans-
port. Tf we eould dispense with a Taroa nnmher of horses and mules which
are now maintained for animal transnort and renlace them by mechanieal
transport. we ought to he able to effect a considerable amount of savina’
Then. acain. the question of the substitution of civil for military personnel!
should alsn be reriously taken in hand with regard to the armv clothing:
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depots, the medical store depots, and things of this kind, where the substi-
tution of civil personnel can be effected without any loss of efficiency or
technical knowledge.

Then, Sir, 1 wish to pass from grave things to a thing of & somewhat
lighter description. It is well worth' considering whether the pomp of the
Viceroy's Bodyguard or his own digaity will suffer by the substitution of
ofticers holding Viceroy’s commissions for the two officers holding His
Moujesty’s commissions. 1t scems to me to be un unnecessary and altogether
unjustifiuble picee of extravagance, and I am sure if His Excellency the
Viceroy reflects upen it he will be quick to substitute officers holding
Viceroy's commissions for those holding more costly commissions.  *

Another question to which I would like to refer is the possibility of a
retrenchment in the military estimates by the expuansion of the reserves.
We are told that, while the full sanctioned strength of the reserves is
82,000 odd there was a shortage of 14,000 in the last year. Now it has
always been a difticulty, which 1 eould not fully understand, why the
gystem of short colour service and reserves has not been fully worked and
utilised so as to have a large number of reserves. Many of my country-
men are under the impression that by the proper development of the
Territorial Force it may be possible to effect an immediate curtailment in
the military expenditure. 1 am sorry I am unable to share that view. But,
on the other hand, it seems to me that by an expansion of the reserves of
soldiers who form part of the regulars and who are fit for mobilization at
once on any emergency, it may be possible to get on with a smaller strength
in the other fighting units. Whether that is possible or not, I do not
presume to hazard any opinion. I only suggest for the consideration of
His ¥xcellency whether it is not possible. Tt seems to me to be one of the
directions in which it is hopeful to look for some possibility of retrench-
ment by expanding the reserve to 50,000 or more.

Sir, I am sorry to find that there is no provision made for the estab-
lishment of a nautical school under the head Murine. This subject has
been talked about and T understond the Honourable the Commerce Member
to be in favour of the establishment of a nautical school; but it still hangs
firb and months and vears pass without secing the materialization of the
propowal, T am also disappointed to find that there is no suvitable provision
made for the expansion of the Territorial Force in accordance with
the reronmendations of the Committee. We find a sum of 5 lakhs more
in the case of the Auxiliafy Force and one lakh more in the case of the
Territorials than the nctuals and the revised estimates of the previous
vears, But T hope that His Fxeelleney will see that early orders are
passed upon the report of the Territorial Force Committee and that in so
far ns it mav be competent for this Government to give effect to the
reeommendations of the Committee, he will see that the recommendations
are carried out as quickly ns possible.

There is one thing, Sir, in which T take a deep interest and that is the
University Training Corps, the expansion of which, T believe, does not
require the sanction of the higher authorities at home. T hope it will be
possible for His Excelloncy to carry it out and to teke early steps.

Sir, T should have liked to see provision made for the establishment of
another achool like the Roval Military College at Dehra Dun for the south
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«of India. One public school of this kind for the whole of India is really
altogether inadequate.

May I now make one or two suggestions of humbler character? I should
think that it would be an excoedingly uscful thing if the military authorities
could publish & hand-book of information once a year or as often as may
be convenient pointing out to the public the avenues that.are open for
-employment, of course other than as menials und camel-drivers or mule-
drivers. 1f he will publish a hand-hook of information stating the openings
for employment, the cducational qualifieations required, and giving all -
the requisite information it would be of very great andvantage. 1 would
‘also, Bir, advise another thing. Tt is the institution of an Advmor\ Com-
mittee in connection with this Department, as there are in the other
Depurtiments.  Of course, 1 know that we have no right to vote upon the
military ecstiinate and this Advisory Committee will, in the first instanee,
be rather a Committee to be educated by the military authorities than a
Committee appointed to give advice. But it will have the effeet of bringing
the lay civilian element in the army en rapport with the military
authoritics and will bring about a more sympathetic and intelligent com-
prehension of the problems that will have to be solved.

As regards the general policy, 1 have two suggestions to make. One
is with regard to the cstablishment of a military college and the other is with
regard to the subject of King's commissions. With regard to the
question of a military college, though we passed a Resolution not perhaps
in a form altogether acceptable to His Excellency, T hope that he will lose
no time in taking steps to see that a move is made in this dircetion cither
by the appointment of a Committee or in such other manmer as mav
commend itself to his judgment. As regards the number of King’s com-
missions, T understand that we have now got rid of all the surplus officers and
that we have reached the normal level of recrnitment of about 150 per
annum. I hope it will be possible for him to secure an adequate proportion
of this 150 for Indians. I hope that in this connection he will remember
the Resolutions of March 1921 and will ree that those Resolutions are
carried out with a due allowance, or rather a liheral allowance, for the
lag in enrrying them out so far, We asked for 25 per cent, to start with
and 4 years have passed by. T hope His Exceclleney will hear all that in
mind and press for the throwing open of an ndequate number of King's
eommissions to Tndians

Mr. President: The Hnnmlrab]p Member has exceeded his time limit.

Oolonel J. D. Orawford (Bengal: Furopean): Sir, in view of the time
limit, a practice which T think might be for the benefit of the business
of this Housc if more frequently rosorted to, T propose to confine my
remarks to criticisme of military policy and military expenditure from a
technical and not a political standpoint. The latter aspect has alrcadv
received adequate notice from previous speakers. But T rearet that my
‘Honourable friend Mr. Amar Nath Dutt should offer a criticism on mil-
tary expenditure and military problems from the position of a ensyal observer,
Even when Swaraj comes, Sir, these military problems will remain and it is
not as casual observers but by reading and by n study of our militare
problems that we will be able to help our Txecutive in finding the cor-
rect solution of them. T think everv honest Member in this House and
certainly all tax-payers will eongratulate His Excellency the Commander-
in-Chief, the military authorities and the Honourable the Finance Mem-
ber on the reduction in military expenditure that has been achieved. And

B
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we trust that further effort in the future will lead to the elimination of
unnecessary extravagance arising from war conditions which has been
the main cause for much criticism against military expenditure. 8ir,
what my community wante—and I think I can speak without fear of con-
tradiction and I believe that most Indisn Members of this House will
join with ue—is adequate military insurance ut the lowest possible pre-
mium, That brings me, Sir, to my first point. Can His Excellency the
Jommander-in-Chief assure us that the military insurance for which we
row pay & considerable sum is adequate? Both he and the Secretary of
the Army Department have in this House stated that the reduction of
our militury forces has entailed some risk. It is my own belief, Sir,
that many of our economies have occurred in the wrong direction. I
do not know whether His Excellency will agree with me when I say that
there is only one military policy for us in India and that is that we musté
be able to strike, strike quickly and strike decisively; and that necessi-
tates a degree of mobility in our expeditionary forces which must not be
risked. If that degrce of mobhility does not exist, we lay ourselves open
to serious complications which are liable to make our operations pro-
tructed nnd as a result to cost very much more to the national purse in the
long run.

Then, Sir, T will go to the question of the solution of the frontier problem.
which is and has slways been a very large drain on our national purse.
What is the policy of the Government towards that problem? 1 believe.
Bir, that there is only one solution—that is an advance to the Durand
Line and the eventual disarmament of the tribesmen. It has always
beon a matter of constant surprise to me how any Government can allow
a portion of its people—250,000—to be armed within its borders, a mcnace
to their neighbours, and that menace only to be averted by arming fur-
ther citizens, and a constant drain on our national purse. I know that
finance has always stood in the way but I trust that the Government of
India do accept the policy of the eventual disarmament of the tribesmen,
and of making them useful citizens. Unless we eventually solve that problem
there is very. little hope that we can ever bring our military expenditure
within reasonable bounds. In this connection, Sir, T would like to suggest to
His Excellency the Commander-in-Chief the possibility of a reconsidera-
tion of the greater use of the Air Force on our North West Frontier. I
have reaton to beliove that such effect as'has been produced on the fron-
tier during the last few years has been largely due to the use of the Air
Forece.  Whilst on this question of our Air Force, it is with considerable
regret that I notice in the Standing Finance Committee, Volume IV,
No. 8, item No. 18 a Demand covering what was a regrettable incident.
Tor the paltry sum of Rs. 28,000 we denied to our Air Force the provision
of wrological observers on the North West Frontier which resulted in a
regretfable loss of life. Now, Sir, I believe it is perfectly right that we'
should throw bouquets to the work done by the Incheape Committee, but
at the same time we must not forget the bouquets we lay on the graves of
those officers whose lives lic forfeit to too drastic a Bpirit'of eeonomy.

Now. from this question of our unsolved frontier problem there are
cther questions that arise. The first of these is that in that unsolved
problem yvou have a constant source of irritation to your relations with your
reoighbours. Remove it and T believe that you will be able to establish
constant good relations with your neighbours and it may have indirectly
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some effect on your military expenditure. And further, Sir, that fron-
ticr necessitates continued hardship on our troops, hardships which in the
long run must necessitate to my mind increasing the salaries you pay both
men and officers. 1t is just the same in West Africa. The old benefits of
Indian service have long since gone. To-day the work is hard and arduous
. and if you are going to get men to undertake that hard and arduous work
it will become, just as it is in West Africa, eventually necessary to pay
them more. That leads me, Sir, to the fact that it is open knowledge that
we are suffering from a serious shortage of British officers. Now, our
Indian Army is worth practically nothing to-day as a fighting machine
without its British officers and our National Army of the future has very
‘little hope of maturing unless we can assure to ourselves a supply of the
very best officers that Great:Britain can send us to train it. This short-
age is a serious one and one which I do not wish to minimise.

Now, Sir, I have so far made & certain number of recommendations
which rather than leading to economy will lead to incrcased expenditure.
But I do not think that increased expenditure is necessary and I might
suggest some of the dircctions in which funds for that cxpenditure might
be found. My Honourable friend, Sir Siveswamvy Aiyer, has 1wentioned
the value of the cost accounting system in the Army. If he will examine
his budget, he will find that we paid one rupee in sixty for accounting.
Now, Sir, T do not wish to belittle the benefits that arise from successful
sudit but that audit can also he expensive and 1 do not believe that cost
accounting in the Army is serving any useful purpose at a time when we
are particularly hard up for money. I believe that in England they have
abolished it.

Then there appears a field for economy in the question of our hospital
establishments. There is a tyrant far worse than the C. I. D. tyrant and
that is the tyrant doctor who in the cause of humanity holds a revolver at
our heade and says we must have this, that and the other. He is a tyrant
whom it is particularly hard to resist, but, Sir, 1 think that in the amal-
gamation of our British and Indian hospitals and possibly of our military
and civil hospitals, in many instances we have a chance of reducing our
overhead charges. '

Another point to which I would like to allude is the question of our
Auxiliary and Territorial Forces. The recent committee on the Auxiliary
snd Territorial Forces stated that ‘‘ we ourselves adhere to the original
plan of the Territorial Force as a mouans of providing national education
in military service.”” With that Sir, T agree, But, if we are to get any
true sense of what the real military expenditure is, I suggest that the
portion might be excluded or shown entirely separate from our true mili-
tary expenditure until such time as these Forces have rcached a stage of
education when they can be taken into effective consideration as a por-
tion of our military forces.

Might I also suggest to His Excellency the possibility of utilising the
services of the Indian Stores Department in the question of his purchases?
T have also heard considerable criticism on the question of Government
trading and the cost of the maintenance of Government factories, 1
realise that it is at fimes necessary to maintain factories for technical
stores in .order to provide a nucleus for expansion during times of war.
But I do helieve that considerable economy could bhe effected by a re-
consideration of our policy as to whether we could not plac® this once again
with the trade and make such arrangements with them as would be neces-
sary to prowide an adequate supply in times of war.

» 2
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Another point that I have noted with interest is the debiting to mili-
tary expenditure of services rendered by the civil departments. That I
believe is quite correct. But, Sir, might we have the reverse as well,
namely, debiting to eivil departments of services rendered by the military?
I think that our central finances are burdened unnecessarily with expen-
diture that belongs to provineial finances, that is, that our provinces are
linble unnecessarily to reduce their police forces owing to the fact that at
their back they have the military, and I believe that it is not a wise policy
to uso our military forces in all cases of civil disturbances. This is pri-
marily the duty of the police. The position, Sir, in the Middle Fast is
well-known to the military authorities. All students of military affairs
realisc that that is the probable theatre of the next military conflagration.
That being so, India will find it difficult to remain outside, and in view
of these facts and with an intelligent study of our military problems we
should be careful in regard to the pressure we put upon the military
authorities for economy. There is the Seylla of a jealous Finance Mem-
ber on the onc side and the Charybdis of the constant pressure from the
tax-payer through his representatives on the other, pressure which may
lead to an undue economy at the safety of the country.

Bofore closing, Sir, I would like to mention the leakage which now
and again oceurs in our purchasing Departments. I know. that a Test
Audit hus been carried out and that it has in some directions proved effective.
I know also that His Excellency the Commander-in-Chief is always glad
to have specific instances of lenkage brought to his personal notice. But,
8ir, it is a difficult matter to provide the proof that will enable us to bring
those specific instances to his notice. Might T sugpest to him that he
might follow the precedent set by one Railway Administration and appoint
a superior officer on special duty to look after and look into the possible
cause of leakage?

Finally, Sir, I would refer to the fact that this House is inclined too
much to offer political gestures. In questions such as those where pro-
blems exist whether you have a British Government or whether you have
Bwaraj, it is to a true study of those problems that we must look for our
future safety. Political gestures may be all right in the right time and at
the right place. Their constant repetition is liable to make them ineffect-
ive. Therefore T would ask the House when considering the Military
Budget that they should pay paorticular attention to the technical study
of the problem beeause it is of the very gravest importance to India.

His Excellency the Oommander-in-Chief: Sir, it is usual for the Com-
mander-in-Chief to take part in this Budget discussion and the House
has been sufficiently considerate to listen to me in pagt years with some
attention.  But this is the last ocension on which I ghall address this
House in reference to the Budget and T am going to ask them to bear with
mao a little if T make somewhat further elaims upon their time and if I
denl ag briefly as 1 can, not only with the military expenditure but also
to n certain extent with the financial problems that we have hefore us.
The last two speakers huve made certain references and criticisms most
of which will be dealt with at a later stage of this debate by Mr. Burdon
and by the Finance Member. But there is one point raised by Colonel
Crawford to which I think T ought to refer myself, and that is the problem
of the North-West Frontier. He asks definitely whether the Govern-
ment policy ought not and should not be to advance our administered area
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up to hha Durand line. Well, I think 1 shall not be accused of divulging
secrets if 1 admit that that is the policy which wo should all like to adopt.
But 1 wouder whether Colonel Crawford realiscs what that would cost
us. 1 think everybody admits that that is the only really satistactory and
final solution of this problem. But its cost is really cxcessive. At a time
when we are trying to reduce our military Budget, 1 think the only rewson
for not engaging in this policy is that it would add many crores of rupees to
what has already been spent upon that frontier and that therefore the cost
is prohibitive,

Now, 1 would draw attention, if 1 may, to the budget figures for the
last tive years. You have seen in the explunatory memorandwn that is
before you that a reduction hus been made in military expenditure during
the course of the last five years, from 87 crores down to 56 crores, a
reduction of more than 80 crores, a reduction by more than one-third of
the total military expenditure. 1 do not pretend to claim full ¢redit myself
for that reduction, but I should like to point out to Honoursble Members
that it is a very material reduction. 1 admit that the main cause of it
has been the paesage from a period when the aftermath of the wars with
Afghsnistan and in Waziristan was costing heavily to a period such as we
have at present, which I think I can describe as normality. Further
details in connection with this reduction have already been given you by
the Finunce Member, but I contend that it would not have been achicved
without the constant and rigid system of economy in which 1 as Com-
mander-in-Chief have had ot least a very influential voice. Another
important factor that has greatly assisted us has been unquestionably
the results of the Incheape Retrenchment Committee. They have been
carried out almost in their entirety, and the only item which still remnins
to be put into force, is the third eavalry regiment whieh has vet to he
taken off the Indian budget. Notice has been given to the War Oflice
that that regiment will return to England in the next trooping season
and it will cease after that to be paid for by Indin. Therc have heen
certain reductions also in the Aden garrison. The disbandment of the
Yemen battalion and the reduction of a mounted battery has no doubt
helped cconomy, but that is the sum total of reduction in personnel which
was recommended by the Incheape Committee and 1 for my part during my
term of office cannot look to anv further reduction in the combatant
branches of the army. T do not menn to say that in certnin other directions
T do not see that further economies anc possible. T have already in mind
several directions in which money ean be saved. But T think the House
will acknowledge that it is satisfactory that at the present time, not-
withstanding the faet of the whole of the Inchecape Committee recom-
mendations including troops not having been earried into cffect, we should
here and now have reduced the Budget 75 Inkhs below that which the
Incheape Committee recommended as the first step, namely, Rs. 57
crores. We are now down to Rs. 56} crores. Not only has this been
possible, but we have included in the present fizure a sum of Rs. 170
Takhs for the remainder of the surplus officers which, heing a non-recurring
item, will not appear in the next vear’s Budget. Another factor that has
helped us has undoubtedlv heen the exchange which har been more
favourable on the details of which the Honourable the Finance Member
has alreadv more than once read vou a lecture. Tneluded also in thin
figure: of %63 crores iz the Revised Pav Scheme which has heen on the
tapis for rome considerable time, which during the lnst few davs has bheen



1948 LEGISLATIVE ASSEMBLY. [4ra Maxr. 1925.

[H. E. the Commander-in-Chief. ]

approved by the Secretary of State and which will be published in detail
on Saturday next. Furthermore, we have been able to include in this
figure certamn concessions to the garrison in Waziristan concerning wh_mh
questions in this Hlouse have been asked more than once, which 1 think
8 only & just tribute to the hardships which officers and men havo to
undergo serving upon the frontier in the neighbourhood of ltazmak. Con-
currently with these reductions it has been my duty as Commander-in-
Chief to carry through the reconstruction of the army. Honourable
Members scldom have opportunities of seeing this side of the military
muchine, but 1 was glad to have been able this year to do somothing
in the way of showing them the manceuvres and the review here at Delhi
in January last. I should like to take this opportunity of thanking the
House for the Resolution that they passed some six wecks ago expressing
their gratification at the arrangements that had been made for them to
witness those operations. I conveyed that to my subordinate officers who
were very much pleased. 1t has been no casy task o ensure the progress
in organisation, training and instruction of the army concurrently with a
drastic programme of economy. 1t has demanded a very careful handling
on my part and I candidly confess that, if 1 had not had the experience of
the (reat War behind me, which enabled me to discriminate between what
was esgential and what was not, I should have found it an impossible
task. T think the result, in so far as the efficiency of the army is con-
verned to-day, must be considered satisfactory, for not only has the fighting
efficiency of the units greatly improved during the last four years huat it
has been found possible to provide them with the latest equipment in the
shape of long range guns, howitzers, armoured cars, tanks and automatic
wenpons “of all kinds. Moreover, with so many splendid officers, now
serving in the army, who possess experience of the Great War, it has
been a congenial and comparatively easy task for me to ensure that the
lessons of that war have been taken to heart and correctly applied to
the units and formations of our present army. I cannot speak too highly
of the kecnness and proficiency of all ranks, and when I lay down my
seals of office, my greatest regret will be the severing of my conneetion
with such a magnificent body of officers, non-commissioned officers, and
mon. For, after 40 vears’ experience in the army, I have no hesitation in
saying that, so fur as that portion of the army is concerned which is now
in India. it has never been better commanded and staffed, but T must

eliminate from this eulogy, of course, the personality of the Commander-
in-Chief.

To some extent the Budget as well as the training of the army has
been inferfered with by active operations such as the Moplah rebellion, the
war in Waziristan, and the many occasions on which it has been neccssary
to call onf the military in aid of the civil power. But happily these
regrettable interruptions to our normal progress have passed into history,
and we all hope that thev will not recur.

It is well, perhaps. that T should say a few words on Waziristan. You
will, no doubt, have noticed that there is again in this vear's Budget no
speeial grant for this purpose. The reason is that the policy in that
enuntry of the oceupation of Razmak, and the construction of roads, has
undoubtedly had the affoet of greatly improving the situation, and though
T do not pretend that' the Mahsuds have heen pacified for all time, we are
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mow in a far better position than previously to maintain a reasonable
standard of law and order in that turbulent country. The construction of
the buildings at Razmak and on the lines of communication should be
completed before the end of the coming summer, while the damage done to
the roads, consequent on the abnormal rainfall last year, has been repaired.
I am bound to admit however that verious forms of ‘‘budmashie’’ are still
practised by the Mahsuds, and that kidnapping in a lesser degree still
prevails, but at the same time we have been able to release these kidnapped
prisoners more rapidly than in the past and we hope, as time goes on,
the Mahsud will cease troubling.

Generally spenking, the situation on the Frontier from Chitral to
Baluchistan is satisfactory, though there are elements of danger always
present in that turbulent area which require constant attention, for one
never knows when they may not develop. BSimilarly, our relations with
Afghanistan may be said to be normal, notwithstanding the fact that
Soviet machinations and propaganda have recently exhibited some signs of
activity. These small clouds on the horizon need pot however give us
cause for any serious or undue anxicty unless they deveclop into cloudy
weather, but it would be foolish to shut our eyes to the implications of a
rapprochement which is undoubtedly taking place between Soviet Russin
and China, particularly at a time when China is in a state of chaotic
upheaval and when Russian policy in Central Asia is devecloping on some-
what new lines.

I will pass now to certain matters connected with the army adminis-
tration which will be of interest, I think, to this House. It would not
have been possible to effect the reconstruction of the army unless the
higher organisation and control which was initiated by my predecessor and
‘which is known as the Four-Command Scheme had been maintained and
developed. Under this scheme the division of India into four Commands
has enabled us to carry out a system of decentralisation, which has not
only relieved the headquarters of the Army of much of the work of detail by
which it was at one ttme overwhelmed but it has placed the responsibility
for minor matters of administration on the shoulders of the man on the
gpot and thus produced much saving of time and money. I will not take
up the time of the House by referring in further detail to this adminis-
tration, for further particulars are available in the book which I caused to
" be published to this House last year entitled ‘“The Evolution of the Army
in India”’. Honourable Members can make reference to that book when-
ever they want to and I hope that quite a large proportion have already
read it. This brings me to the results which improved administration has
had and is having on the officers and men of the Army. As the House is
-aware, 1 have always placed education in the forefront of the military
programme. Modern military operations have become so technical that
education hag greatly increased in importance. The old régime, when the
rank and file of an army were designated as food for powder, has paszsed
away ‘never to return. TFor the modern battle we want men of educa-
tion who can get the maximum value out of the scientific weapons with
which they are provided, and it is for this reason thal the training estab-
lishments and schools claim so large a place in our military budget. T
know it is not everybody that admits that this is neccssary. We claim,
however, that when we take in a raw recruit, for his 7 or 10 or more
vears' rervice, we train and educate him and return him to civil life an
improved citizen with a practical edueation and knowledge of many matters
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which he would never have had an opportunity of learning except in the-
army sud I claim further that the army is fulfilling a great purpose in
raising the general standard of ideals of quite a considerable portion of the
inhabitants of this country. Nothing that 1 can say can adequately
express my admiration for, and trust in, the splendid type of Indian we:
now have in our Indian regiments, especially amongst the Indian officers.
of all castes and of all religions. One of my Army Commanders in writing
to me the other day expressed his surprisc and gratification at the immense
Improvement that has taken place during the last two years in the regi-
ments and battalions of the Indian Army. This is highly satisfactory, and
T am confident that yet greater improvement will be made under the.
splendid stamp of British officer which we now have in our units.

1 doubt if the House realizcs what hus been done during the last few
yesars to improve the pay, the pensions, and the general welfare of the
Indian soldier, conseguently largely on the recommendations of the Ksher
Committee which sat in 1920. Formerly an unpleasant comparison used
to be drawn between the pay of the soldier and the wages of the daily
lubourer in eivil life. There is no room for such comparisons now. The
Indian soldier is well-paid, well-fed, and, in most cases, well-housed, but
the barrack programine is by no means yet complete, and it will not be
finished for at least another four or five years. But it is not only in respect of
his pay and accommodation that improvement has taken place. The
introduction of the Indian Station Hospital on the same lines as the
Dritish Station Hospital has provided him with far better medical care,
and the result is abundantly clear in the improvement of the general
henlth of the army. It was suggested by one Honourable Member that
in the amalgamotion of the Indian Station Hospital sand the British
Station Hospital an economy could be effected in the overhead charges.
Without having gone deeply into the guestion I should say that the great
objeetion  will be difficulty of accommodation. At present both hospitals
are suitubly snd well housed in most .cantonments in separate buildings
often distant from one another. To combine these into one building would
involve considerably more expenditure on barracks and I very much doubt
if you are going to get any great economy in overhead charges even when
you have a combined Hospital. The Indian Soldiers’ Board and its
subsidiary organisations cater for the soldier’s dependents whilet he in
serving. and assist him to re-establish himself in civil life when he leaves
the Army. Some time ago I received from the Expeditionary Force
Canteen Profite Fund in Fngland a sum of Rs. 88 lakhs to be devoted to
furnishing Tndian units with healthy outdoor and indoor recreation. The
interest on this money is distributed to Tndian units annually and, as you
may imagine, is very very much appreciated by them. Then there arc the
India and Burma Military Relief Fund -and the Silver Wedding Fund which
came into cxistence as a consequence of the war and which devote Jarge
suma to the relief of distress amongst the.personnel of the Tndian Army
and the edueation of the children of Indian soldiers who fought in the war.

Tt will, therefore, be evident that the conditions of the Indian soldier
have been greatly improved and developed during the last few years. The
reductions in the Budget and the improvement in the conditions of the
Indian soldier could only have been carried into effect with the whole-
henrted assistance, advice and co-operation of my friend the Finance Member-
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who has at all times been only too ready to furnish me with his valuable
advice and co-operation. With his help also u system of cost accounting
has been introduced on commercial lines, which enables us to test the
efficiency with which any cstablishment or unit is run. That, as I
observe, hag been criticised by one Honourable Member in this morning’s
debate. I have had some littlc doubts as to whether the cost accounting
system is really & paying concern. But, on the whole, and I do not wish
to be taken as giving my considered opinion, I think that it is doing useful
ond satisfactory work. Whether it has come to stay permanently or not,
remains to be scen. We hawve not yet had sufficient experience te say. The-
creation of the department of the Master General of Supply has removed
some of the services which were formerly overwhelming the Quarter-
master General and merged them into a separate department under its
own control, Working in ccnjunetion with the Indian Stores Department,
we now procure what we require for the Army at the lowest price com-
patible with the ndequate supply of the efficient article, and up to the
present T have every reason to be thoroughly satisfied with the working-
1r of this new Department of Army Headquarters. It has fulfilled
™ & most useful purpose and has not only effected considerable
economies but has placed the rescrves and the producing machinery of the
country on a thoroughly setisfactory basis, as well as developing Indian
industries in this country for the supply of articles which the Army requires
and to reduce as far as possible those that are imported from overseas.

Now, I have been asked more than once, and one Honourable Member
speaking this morning was anxious to know, whether we were receiving full
value for our money, whether our insurance was adequate. I can only
liken this question to that of any man who insures his house. You do
not know whether your house is adequately insured until that housc is
burnt down and you see whether the money which you get from the
insurance company is sufficient to build another. Well, it is exactly the
same with militarv expenditure. You cannot tell whether the insuranco is
sufficient until you have put it to the roal test of war and until you have
won & campaign against your enemy. But this T can say, that if we
look firstly on the improved efficiency of the Army during the last two or
three or four years and on the other hand at the reduetion that we have
made in military expenditure, T ean say thig, that vou are getting better
value for your monev to-day than vou did two, three or four years agoe.
(Hear, hear.)

Now, Sir, I feel that T have already encroached too much upon the time
of the House. But there is one question to which T think T ought to refer
before T sit down. 1t is a subject which T know is very close to the hearts
of my Honourable friends here. It is of first importance, and it iz fur- .
ther one whiech T think in my position as Commander-in-Chief T oncht fo
refer to hefore T sit down. We have already on several oceasions discuss.
ed portions of it across the floor of this House, but, as this is the last
oceagion upon which I shall address you, I feel it is my duty to sel
forth mv conridored opinion on this-vexed question of Indianization, of
the creation of a national army which will make India self-supnorting in
matters of defence. I may say that ever since T arrived in India as Com.
mander-in-Chief thie question has been engaging mv most earncst atten-
tion, and I have examjned it in all its aspects and from every point of
view. The conclusions at which I have arrived are T know at variance
with the expressed views of many Honourable Members in this House,
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und I doubt if anything that I may say now will induce them to modifv
their opinjon. But that is no reason why I should not be perfectly frank
with this Assembly and give them my opinion for what it is worth. After
all it is only an opinion, though it is formed by ono who has had some
experience of what an army ought to be and has devoted much time and
study to fthis most vitally important question. One of the first difficultios
with which we are confronted is that it is no simple matter to create a
national army in India, because India is not a nation. (A Voice: ‘' Ques-
tion?’’) And I do not think that any Member of this House can renlly
believe in his heart that India is what we call a nation. That is the ditii-
culty we are confronted with here—the want of homogeneity in the peoples.
There are so many different interests, different religions, different castos,
different ambitions scattered over this immense country  which
we want to weld toguether into one uniform fighting machine.
That is our chief difficulty. Honourable Members are anxious
that Indjanization of the Anny should proceed at high speed. I
do not think they are quite clear as to whether they would get rid of the
whole of the British officers, including the Commander-in-Chief, in the
next 5, 10, 20 or 80 years. (A Voice: ‘“Why not?'’) Well, I say
vou have not made up your mind—or whether they would retain a certain
proportion of them for a longer pesiod. I say, I do not think vou have
made up your minds; some Members say one thing, some another. ' (4
Voice: ** You do not allow us.’”’) Oh ves, we do. y own view is that
vou will not be able to do without a large percentage of British officers
and still be in a position to defend Indis successfullv for many many vears
to come. (A Voice: ‘‘How many?’’) I leave you to guess. ln the mean-
time we must do all we can to give to voung Tndians the best possible
chance of becoming cfficient officers and taking up the army as a career.
T attach more importance to quality than to quantity, for T feel that
every Indian Cadet, who now enters the Dchra Dun College or Sund-
hurst, who fails to make good as an officer is going to increase the diffi-
culty which we must eventually ovorcome when the 8 units now in process
of Indianization come to be tested in the stern school of war. [t is for
this reason that I have attacked the problem at its foundstions and
devoted paramount attention to the education of Cadets and the inercase
of Indians at Sandhurst. The Dehra Dun College is admirably fulfilling
expeetntions, but it requires to be increased in order to supply a larger
nummber of Cadets for Sundhurst and this will be done al no very distant
date. The creation of the King George’s School and the building of the
Kitchener College will greatly assist the education of the sons of serving
and retired soldiers. from which excellent material we shall, T am confi-
dent, be able to find a proportion of our future officers imbhued with the
martinl spirit and accustomed to habits of discipline and hardship which
are essential requirements of the officer of the present day. The plans
for the Kitchener College nre already settled. The College will furnish
a cheup and comprehensive education for the sons of Indian officers und
men of the army. Tt will deal only with those who intend to make the
army their profession and will he conducted on lines similar to Dehra Dun
and analogous to Sandhurst. It is only awaiting the allotment of funds
to break ground and to commence the building.

Sinee J last addressed this House the report of the Auxiliarv and Ter-
ritorial Forces Committee has been published and is in the hands of Hon-
ourable Members. Tt contains, as vou will have observed, several very
far reaching recommendations especially regarding University Training
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Corps, which if accepted by the Governinent and the Secretary of State
will have a marked effect on the Indian Army of the future. In a recent
debate in this House I signified my willingness ta accept a similiar com-
mittee to examine and to report on matters connected with the military
education of and the supply of Indians for commissions. The House did
not think fit to agree with me and pressed for wider terms of reference
and an increase in the scope of that inquiry, because no doubt they elung
to the idea that the rate of Indianization could be accelerated by such an
inquiry as they envisaged. I think they were wrong, and I am sure they
will imperil the success of the eventual scheme if they continue {p
try and force the pace. So long as T am Commander-in-Chief I shall resist
strenuously any such endeavour, for 1 know that by so doing you are
only courting disaster. If a false step is taken now ut this initial =tage,
it will not merely affect the future efficiency of the Army, but it will
seriously compromise the question of constitutional progress which Hon-
ourable Members have so much at heart. That is inevitable, and T will
not be a party to measures which in future vears may be fraught with such
‘vital consequences.

I have constantly advocated that whatever steps we take now to train
Indian officers for King's commissions must be done exuctly on the same
lines a8 the steps we take to train our British officers. Nothing less efli-
-cient will do, and, moreover, it would not he fair to the Indian. KEvery-
thing will depend on this the first genecration of Indian oflicers that wo
are now creating, and it is imperative that we shall follow the best methods
known to us, and give to Indians the same opportunities of education and
training which wo give to their British comrades. Even if this is done,
we are not even then clear of our troubles. As y u know, we arc now in
process of Indianizing 8 units in the Army. 1 find that scrvice in these 8
Indianized units is not popular amongst Indian Cadets coming out of
Sandhurst, though so far I have not had eny direct refusals to join them.
But it is not & healthy indication, c¢specially at a tine when we are doing
all we can to encourage Indian boys to take up a military carecr and to
-enter Dehra Dun. The relations between the Dritish and Indian officers
in the Army are to-day so intimate, so loyal, and so full of trust, confidence
and rospect, that I am not surprised to find that Indian cadets prefer to
serve in units where they will be associated with British officers. It i= to
this loyal co-operation between the splendid reprosentatives of both races
that the efficiency of the Indian Army of to-day is very largcly due, and,
as far as I am concerned, I will do nothing that can possibly discourage
it. We are experimenting with the Indianization of 8 units of the Army.
The experiment must be carried through. It may succeed, or it mav not.
That remains to be seen, but, whatever happens, the experiment mnst be
tried out, and not plucked out by the roots-to sec how its growth is pro-
ceeding.

In conclusion, I can assure the House that 1 have given this great
problem of Indianization my verv best attention whilst Commander-in-
Chief in India, with all the knowledge and experience that I possess, and
with a very sympathetic interest in what I know to be the aspirations of
this House. I can assure the House that when T lay down my office T
shall not cease to take a similar interest in this problem, and, if it should
be within my power in future years to assist in any way in its solution,
vou may he assured that I shall not fail to approach it with that same
‘sympathy and understanding, and on the basis that India must have the
best and nothing but the best in constructing the foundations of her future
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Army. The problem is so full of conflicting interests, so complicated
by racial and religious influences, and so intiinatelv connected with <
future political development of India, that it would be dangerous in the
highest degree to risk the consequences of a rash or a false step. If this
House would regard the problem from a wider aspect, and get away from
minor details and racial competition, it would be more likely to win the
confidence of those who are responsible for any scheme of Indianization,
and with whom the final decision of this vexed question must ultimately
and inevitably rest. (Applause.)

The Assembly thien adjourned for Lunch 1ill Twenty Minutes Past Two-
of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes Pust Two
of the Clock, Mr. President in the Chair.

Sir Gordon Fraser (Madrus: Europeun): Sir, 1 do not intend to waste
my twenty minutes mauking pretty speeches sbout the Finance Member,
but I would just like to congratulate him on the excellent report he has.
given of his stewardship; also the fact that he has at last been able to
make a start in the remission of provincial confributions is a matter for
gratification. T would like to take this opportunity of thanking my Hon-
ourable friends from Bombay, Sir Purshotamdes Thakurdas and Mr. Cocks
for the very friendly remarks they made yesterday in their speeches, and
we, in Madras, very much appreciate the sporfing attilude they have
adopted towards Madras in connection with the provincial contributions.
1 hope it will not be long before the provineial contributions are wired ot
the slate altogether and when that is a fact I am quite sure that Madras
cannot refuse to come in on a general reconsideration of the whole ques-
tion of the division of the revenues of India as between the Central Gov-
ermnment, Provincial Governments and Municipalities and Local Boards;
but T contend that until that tine arrives, until provincial contributions.
are wiped off the slate, no reconsideration of the question is possible.

1 was particularly interested in the remarks of the Finance Member in
conneclion with Exchange. To me his remarks wppear very sound indecd
and [ would like 10 sav a few words on that subject. 1 must admit that
I do so, Sir, with very considerable diffidence as this question of exchunge
is an extremely difficult one and it is one thut an amateur is rather loatlr
to ocmbark upon, especiallv in the case of speaking in public.
Reference has been made in this House on several occasions to
those very clever and sble financiers in London who are such
experts in manipulating financial and money matters in such a way that
it 18 always lo their own intercsts; in fact T think it has been implied that
they are distinetly unscrupulous. Well, Sir, these admitiedly able and
clever financiers have for some vears now becn doing their very
lenst to restore and appreciate the currency of their own country.
But what do we find  on this side? We find that the financiers
in India, business men of standing, clever men, advoeating exactly the op-
posite policy; they are trying by legislation to depreciate the currency of
their own countrv. Now, Sir, T have come across no arguments—nor can [
conceive of any arguments—that would show that a country gains by depre-
ciating its own currency. The point which T particularly want
to emphasise and one which I think is obvious is that a re-
duction in the rate of exchange would enhance the fprice «of
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all commodities in India. if you take the case of the staple
food of the country, rice, with exchange at 1s. 6d., a pound sterling will
purchase a unit of rice for which the producer would get Rs. 13§, If you
drop it 1o 1s. 4d., that producer will get Rs. 15 for the same unit of rice.
It seems all right for the producer. But what about the general public?
What about the work-people, the poor people of the country? The price
of rice in the country must rise if the producer is getting Rs. 15 from foreign
‘buyers for his rice. He is not going to sell it to consumers in the country
for Rs. 18}. The producer may benefit, but the general public, the man
in the street, the consumer, would be the one that would suffer. That
-same argument holds good in the case of all produce, whent, cotton and in
fact ull produce of India. A low exchange would doubtless stimulate
exports temporarily. But the result would certainly be a rise in the
prices of all commodities and a rise in the cost of living dotrimental to the
country us & whole snd to the consumer. In the casc of hwporls, s depre-
ciation in the currency would have exactly the same effeet. The 350 million
people of India would have to pay Rs. 15 for a pound’s worth of pgoods for
which previously they paid only Rs. 18f. So, whichever way you look at
it, cither from the point of view of cxports or from the point of view of
imports, the position by depreciating your own currcney is against the
consumer, and is against the country us a whole. The poor man may not use
much in the way of imported godds, but he cannot get away from the gen-
eral rise in prices which would result. The result would be a wnise in
prices all round followed by labour unrest, and nlse a rise in the rates
of wages because the purchasing value of the rupee would be reduced
and the work-people would not be satisfied unless their wages are increased
accordingly. This agitation for lower cxchange comes mostly from the
industrialists, but T do not think that the industrialists themselves would
have it all their own way. Take, for instance, the cotton industrv. They
might get rather more rupees for the goods they export abroad but, on the
other hand, they most certainly will have to pay more for their cotton.
‘They will have to pay more for their imported stores and machinery, for
their coal, for their railway [reight and in turn they must charge more
for their products which they sell to the consumer. Tt is the same thing
with the coal mines. Mining companies will have to pay more for their
imported stores and machincry, for their labour, for their railway freights,
And even in the case of railwavs vou get the same thing—higher prices
for imported stores and materials, for vour labour, for your coal, and, as &
result, increased rates for goods and passengers, Then, when you come to
the ordinary consumer, you will notice that he is the man who suffora all
round. The price of evervthing goes up against him, e.g., clothing, food-
stuffs, travelling, ete. The whole thing is a vicious cirele and one thing
reacts continually on the other. It is no argument, as I said before, to say
that the working people or the poor people do not use imported goods to
any large extont. They may not do so. But, on the other hand, thev
-cannot possibly get away from the enhanced prices resulting from the de-
preciation of the rupee. I do not propose to touch on the question of the
depreciation of the rupee as it affects taxation and the eredit of the coun-
try, because, I think, the Honourable the Finance Memher has dealt
very fully and satisfactorily with these points in his speech on Saturdav
lJast. The question of exchange, as T said before, in an extremelv difficult
one and an amateur is rather loath to embark on a discussion of it. There
are two points of view, however, that in my opinion are axiomatic. The
first is the desirability of s stable exchange. The next is that the depre-
«ciation of the currency of a country cannot possihly be to the benefit of



1966 JEGISLATIVE ASSEMBLY. [4tn Mar. 1025_

[8ir Gordon Fraser.]
that country. B8ir, I think the Honourable the Finance Member deserves
the gratitude of all those engaged in commerce and industry and of the
general public for his recent efforts to prevent the violent fluctuations in
cxchange which are so detrimental in every respect.

Another point 1 would like to draw attention to is that the rate of
exchange ruling recently, for some months at about ls. 8d. hee had ma.
detrimental effect on the export trade of this country. We have heard
no compenies of India not being able to dispose of its surplus commodities
and so far as I know the export trade of India is not in need of any assistance
by artificinlly depreciating the rupee by legislation.

Another point I would like to refer to is the question of the sinking fund.
The Government of India definitely announced their intention of devoting
4 crores and odd to the sinking fund and if this Assembly now starts play-
ing about with this and reduces the amount by 75 lakhs, it is absolutely
cortain that we shall have to pay more than that amount in excess interest
when the big programme of conversion snd new borrowings comes along.
During the next three or four years, 1 understood from the Honourable the
Finance Minister's specch the other day, it will be necessary to redecm 95
crores of debt. That deht at present carries intcrest of 53 or 6 per cent. The
great point is to re-borrow it below this rate; and if we start tinkering about
with the sinking fund, I am sure that will not be possible. We cannot go back
on the announcemcht in regard to the sinking fund and nobody knows
better than business men how very sensitive murkets are. Many markets
are swayed, as all business men know, by sentiment very often more than
by fact. At the present moment the Government have made this pro-
nouncement and it is a matter of strength to them and to the financial
credit of the country. A strong position like that gives the general impres-
gion of s considorsble amount of hidden strength bebind it. But if you
reduce the sinking funds, it immediately becomes a sign of weakness and
also gives the impression of considerably more weakness thun is actually
the case. In other words, the strength shown is exaggerated. On the other
hand, the weakness shown is also exaggerated. And if you try to put the
difference between these two conditions in rupces, annas and pies in the
form of the interest that we will have to pay on new borrowings, T think i
will amount to an enormous sum. Criticise the sinking fund if you like
and criticise the poliey of the Honourable the Finance Minister, but the
sinking fund is an accomplished fact. Leave it alone. Tho present posi-
tion reminds me rather of one of the war pictures in” Punch where the
sergoant boxed the ears of a stupid cockney recruit. His friend sympathised
with him by saying * 'E didn’t ought to do it "". The reply of the injured
one was: ‘Tt don't matter whether ‘e did ought to do it or 'e didn't
ought to do it; 'e done it, didn’t 'e?" 1t is exactly the same position with
the Honourable the Finance Member, and I do not say whether ** 'e did
ought to do it *’ or ** "e didn’t ought to do it "', but ** 'e done it, didn't 'e?”
Thercfore, we should leave it alone.

gir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian Com-
merce): I am afraid, the Honourable Member has used the expression in
the sonse as if the Honourable the Finance Member was not justified in

doing it.

8ir Gordon Fraser: Another point
is this. I would like to put in & strong plea for the tran

to which I would like to draw attention
gfer 0{ the Trade-
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Commissioner’s oftice in London from the West End back to its old home
in the city. I won't deal at length with the excellent work done by the
Trade Commissioner. No one questions this, but I do contend that the
place for his office is certainly in the business centre and not in the West
End. Honourable Members are all no doubt aware that Mr. Chadwick’s
office in the past was in Old Broad Street, which is & good centre. This
transfer was made in accordance. with the recommendations of the
Inchcape Committee. But I venture to think that the saving coffected
was trivial as compared wifh the inconvenience and the detrimental effect
it had on the usefulness of the Trade Commissioner’'s work. The West
End is too remote from the business quarters and it removes that personal
toueh which the I'rade Commissioner ought to have with the business world
of London, and which 1 consider so important. Now, I would just like to.
mention the main ground on which I ask for this trunsfcr. The Trade Coin-
missioner’'s office is most useful to small finns and Indian traders. Many
large firms and big compunies have their London houses and they don't
use the Trade Commissioner's office to the same extent as the smaller
people. Certainly the Trade Commissioner is useful to them but he is
more useful to the smaller people, and in the interests of the smaller firms
and the Indian traders 1 houpe the Government will seriously consider
spending that extra few thousand rupces and move the office back to its
old haunts. '

Beforo I sit down 1 would like to bring up again the question of an
export duty on raw hides, I see the Honourable the Commerce Member
is smiling—I know he won’t do it. The exports of raw hides have becn
growing in volumo and value. The exports of tanned hides have been going
down. The price of raw hides in Indisn at the present moment is about
100 per cent. more than it was a couple of years ago. You have only
to study the figures to sec that the bulk—I suppose it must be something
like 95 per cent,—of the exports are taken by Germany, Italy and Spain.
Now, these countries will not allow a single tuuned hide or piece of leather
to be imported into their countries from India. They have built a strong
tariff barrier against it. They take the rauw hides but they will not touch
our tanned leather. 1 consider the tanning industry is scriously. hit by this
large export of raw hides and under the circumstances I think that I am
quite justified in asking the Government of Indis to reconsider the question
and put up the duty again to its old figure of 15 per cent.

There is another point I would rather like to refer to. Reference has
been mauade on several occasions to the large sums paid in income-tax by
Bombay and Bengal in comparison with the other Presidency. Now, you
have only to look at the figures to see how very fauvourably Madras com-
pares with cither Bengal or Bombay as to the amount of income-tax collect-
ed. Madras collects verv nearly half aa much in income-tax as Bombay
does. Now, when you consider the wealth of Bombay as compared with
the weanlth of an agricultural province like Madras, I think you will agree
that Bombayv ought to collect at least ten times as much as Madras. An-
other point in the case of Madras is that the big produce firms, who do 80
per cent, of the produce business, the banks, insurance companies, ship-
ping companics and large business firms have their head offices in Bombay
or Caleutta and their income-tax is paid in those towns; it is not paid in
Madrds. Now, in any consideration of the question Madras should be
given credit for this. As I said before, I consider the amount ecollected
in Madras compares very favourably with Bombay and Caleutta. You
must study the figures and compare the wealth and income in each place.
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I suggest to the Honourable the Finance Member that it signifies a consi-
derable leakage in Bombay and Calcutta, and 1 would also suggest to the
Honourable the Finance Member that he should try the experiment of
swopping the staffs of the different principal towns. If he would put our
Madras staff, the supcrior officers and the subordinates, in Bombay or
Caleutta, 1 would like to bet him ten to one that he would double his
income-tax receipts. Try the cxperiment and see.

Mr. K. Venkataramana Reddi (Guntur cum Nellore: Non-Muhammadan
Rural): As a representative of a rural constituency and having been mainly
dependent on agriculture, I can only look at the Budget from a cultivator’s
point of view. India, Sir, is essentially an agricultural country and her pros-
Ferity must be, for many vears to come, dependent mainly on her agriculture.
‘‘ The natural advantages of climate and soil, the abundance of labour, the
industry and thrift of the peasantry and the accumulated experience of
generations engaged in pructical husbandry have enabled her not only to
feed her vast population but to produce a large surplus for export and thus
to purchase a steadily increasing amount of foreign manufactures ''. I
is this large surplus for export that is made available by the industry
and thrift of the peasantry that is enabling Government to get most of the
46°35 crores of revenue on customs. Mr. Ganguli in a letter to the Times
of India says:—

** The policy of all stages of Constitutional Reforms given to India has heen
largely dominated by urban interests and only those familiar with rural life in India,
realise to what extent the idea that (Government do not stand by the rural classes
is slowly ereeping into their mind. * * * The danger lies here, and until the
Government range themselves upon the side of the masses and remove those economic
conditions which impede progress in agriculture and rural industries, no change in
the constitutional machinery will soothe the growing revolt of the masses against the
existing order.” .
8ir, no one who is really acquainted with the rural conditions in India, cen
‘deny the truth of the above remarks. Government, I am sorry to say,
have almost from time immemorial exclusively concentrated their attention
to please and placate the urban classes. They have all along been engaged
in looking after the wants and requirements of the urban classes only. The
rural population of India do envy the comforts that the urban classes enjoy
in the way of splendid roads, universities, good hospitals, ete. While the
latter got all the amenities of civilised life, the former have had to be econtent
with profuse lip sympathy. Sir, the British nation boasts of its being
the guardian and the trusteo of the Indian masses and this half-truth is
given as n reply whenever a plea for constitutional advance is put forward.

Sir, it is well known that 90 per cent. of the Indian population lives
in villages and it is an irony of fate that in ninety-nine out of a hundred
villages there are no amenities of civilised life.  All that this 90 per cent,
of the Indian population can boast of is ill-paved and ill-lighted lanes and
no faeilities either for education or medical relief. Professor Rushbrook-
Williams has well put it when he says in his book, ‘‘ India in 1923-24,”
that the average village is little better than a collection of insanitary
dwellings situated on n dung-hill. I the villager wants to educate his
children, he has to send them far away from his abode and if his relations
are sick, he has to take them to a distant town for medical advice. Bir,
this is a pathetic and miserable state of affairs and it has led To the very
real discontent of the masses who feel almost every moment of .their lives
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that the Government are extremely unsympathetic towards them. Sir,
the masses constitute infinitely more than the urban classes to the State
oxchequer and it is the latter who reap all the benefits. Of course, they
do not grudge them their due but it is painful to notice that they are
woefully neglected, which has left them discontented. 1f Government had
shown even a tithe of the sympathy and solicitude for their welfare which
they have shown for the urban classes, they would not have been so dis-
contented and disappointed to-day as they assuredly mow are. What is
wanted is a clear and comprehensive programme to help the masses out of
their social and economic bondage, and if such a programme ig framed and
earnestly and vigorously worked, it is still possible to convince them that
Government are not unmindful of them. 8ir, I ask Government to justify
their words that they are the custodians of the masses by sympathetic
action. I am not unmindful of the fact that all the Departments of ad-
ministration which deal with the masses, are under the rules cast to the
lot. of the provinces and that they are also transferréd. But no one can
deny that even the Centrul Government revenues are to s large extent
derived from the labour and industry of the masses. Bir, the task of
uplifting them from their abject poverty, ignorance, disease and indebted-
ness, has to be undertnken, and the sooner it is done the better. Sir, in
this conncetion I heartily endorse the suggestion put forward by Mr. Ganguli
for the appointment of a Commission to conduct an exhaustive inquiry
into the rural conditions of India, so that Government may formulate n
comprehensive scheme for revitalisation of rural India. Such a step as
Mr. Gunguli rightly remarks would at once show that * the present Govern-
ment was truly solicitous for India’s economic welfare, and that Parliament
did not absnlve itsclf from the responsibilities of improving the lot of the
masses.” Recently 1 read in the papers with much delight that Lord
Birkenhead is contemplating the appointment of a Royal Commission to
investigate into the conditions of rural India with a view to improve its lot.
I do not know how far it is true and I would heartily commend this problemn
to the Government of India, for after all, it is they that have to make a
move in this matter, and unless rural reconstruction is undertaken in the
near future, the discontent of the masses may take a decp root, which, 1
submit, may endanger the safety of India.

As I have pointed out already, agriculture is the mainstay of the ruval
population of India and it is imperatively necessary that the modern
scientific methods should be brought home to them. Ever since the Agri-
cultural Department wuas inaugurated in 1904 by Lord Curzon, Govern-
ment, it must be said in all fairness, are doing something in the matter
but their efforts in this direction are fur too disproportionate to the
real needs of the country. The demonstration farms established are very
few indeed compared with the population who are engaged in this occu-
pation and the area cultivated. Sir. though the Indian peasant is conser-
vative. he readily adopts the scientific methods, if their utility is brought
home to him and I submit that unless this is done by establishing demon-
stration farms at least one in every distriet, if not in every Talug, the
utility of the Department eannot be felt to an appreciable extent. These
farms should be attached to sohools established to teach modern methods
of agriculture in the vernacular. I hear that a new scheme teaching
scientific agriculture in the vernaculars was inaugurated in the Punjnb. [
wounld desire such a scheme extended to every province in India. Sir, it
must be painful for this House to hear that the total charge at present
involved to satisfy the needs of agricultural improvement in this country
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iz 3d. per acre per annum, while the average burden that per head of popula-
tion bears in paying land revenue ranges from Rs. 2-1.0 to Rs. 4-18-0.
There are many disabilities which the Indian cultivator suffers from the
Iand revenue system as at present obtaining. I do not know what the reasons
were that led the Government of India to exclude land revenue from thz
seope of the Taxation Inquiry Committee. Sir, here is a signal proof that
thc Government does not care very much for the interests and welfare of
the cultivator,

Sir, the Indiaa cultivator at present mainly depends upon his cattle for
ngricultural operations. There are sbout 146 million cattle in India and
it is humilisting, 8ir, to hear that 60 per cent. of the cattle are
underfed. Numerous eattle die every vear from diseases and the veteri-
rary hospital established by Government are few and far between. There
are not more than 600 veterinary hospitals for the whole of India and no
wonder that timely help and advice are not available to the peasant to
save his eattle from wholesale destruction at times.

Enormous economic loss is causcd by the inaccessibility of the agri-
cultural distriets 1n the rainy scason as the total mileage of metallic and
non-metallic roads is only 216,000.

The Tost Office facilities, not to speak of telegraphic, are very few
indeced compured to the number of villages in India and no appreciable
progress is made in spite of the incrense in postal rates.

In the matter of cotton cultivation, it is pleasing to ree that (tovernmert
vre doing something in this direction. The main reason why Indian cotton
suffers from not securing the first place in the world market is the illicit
pdmixture that has been going on between the long staple and the short
staple cotton. 'The Cotton Pressing and Ginnming Bill, if passed into law,
is # useful mensure in this dircetion and let us hope that Government will
do its best to prevent this admixture which is depriving the cotton culti-
vator from getting the maximum price for his cotton in the world market.

Sir, it is with some regret that 1 bring to the notice of the Government
the fact that the Indian cultivator is suffering a heavy loss from the
depression in the indigo tradc. Indigo cultivation at any rate in my parts
1 the seeond erop which the ryot looks to after the harvest of the first paddy
crop. 90 per cent. of the cultivators have given up cultivating indigo plant
hecause the game is not worth the candle. We all know that the synthetic
dye from Germany is at the bottom of the depression in this useful culti-
vation of indigo plant and Government’s unsympathetic attitude towards
the Indian pensant is again revealed in not pufting a heavy duty on the
Gierman dyes to give relief to the indigo industry in India. The othar
day I put n question on this subject and the Honourable Mr. Bhore was
unable to say anything more than that information was being collected.
In the watter of manures which the Indian peasant is in great need of,
(overnment have done very little. The Board of Agriculture recommended
that certain sleps .should be taken to improve the Indian fertilisers and
Government have not seen their way as yet to adopt them. In reply o
another question of minc on this subject they said that they were awaiting
certain other papers in this matter. In this connection I have to bring
to the notice of the Government the permapent and irrevocable loss that
the productive capacity of the Indian soil suffers from the export of bones,
and its continuance is to be regretted because the Indian mineral resources
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are not abundant in phosphatic deposits of value and in a country where
the predominant industry is agriculture the most deleterious effects on the
productive capacity of the soil are seen in the continued exports of phos-
phates in the form of bones. During the yenr 1898—1913 the annual export
of hones from India amounted to nearly 100,000 tons valued at £361,129. 1
wish the (fovernnient would eome to the help of the agriculturists of Indin
by putting a heavy embargo on the export of the most valuable manurial
agent in this country.

In connection with the sugar-cane industry Government have negleeted
the interests of the Indian cultivator. Indin, in spite of the abundant faci-
lities to grow sugar-eanc, ig not able even to cope with the demand for
internal  consumption, not to speak of exporting that commaodity.
Indin imports a large quantity of sugar, the import in 1922-
28 amounted to 442,000 tons and much seope in  the ex-
pansion of sugar-cane cultivation in India is cvident from the fact that -on
acecount of the duty imposed by Government on foreign -sugar for revenue
purposes. the production of refined sugar in  India increased from 2+54%
millions to 2:98 million tons and is bound to inerease more if necessary
stops are taken by Government. The Budget, Sir, contains very little which
1 helpful to the Indian peasunt except perhaps the short relaxation given
to the provinees, which, I am sure, would he utilired by them for his better-
ment and he longs to look forward to the dany when the provineial contri-
butions are not counted upon by the (foverminent of India for their upkeep.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): *Sir, the only
ronson why T wish tc intervene in this debate is the speech made by His
ixcellency the Commander-in-Chief. Sir, the pronouncement which he
made on behalf of the Government of India is one which in my opinion is
not only amazing but most disappointing. We eannot allow that pronounc..-
ment on behalf of the Government of India to pass unchallenged on the
floor of this House. I therefore, Sir, do not wish for a single moment
thnt the impression should go abroad that we were sitting here silently.

But T do not wish to deal with that pronouncement on this acen-
sion. I shall seck a proper opportunity and T shall at once give
notice of a censure on the Army Department when that head comes up
before us for diseussion. Then, Sir, we shall thresh out this question of
the Indinnisation of the Army once more and T hope that 1 shall be able
to convince this House that the Government deserve absolute condemnn-

tion and censure.

Mr. Ohaman Lall (West Punjab: Non-Muhammadan): Sir, the only
reason for my getting up to spenk on this occasion is to offer n comment
on the speech delivered by His Excelleney the Commander-in-Chief, and 1
am glad to note that the Honourable Mr, Jivnah has made it clear that this
House does not accept the pronouneement of His Excellency the Command-
er-in-Chief and that we are prepared to condemn that statement
of His Excellency without  the least  reservation,  What is
that statement? That statemcent amounts to this that in the opinion of
His Excellency the Commander-in-Chief the time has not come, the time
is not likely to come for centuries, for the Indian Army to be Indianised,
and the reason he gives is this, that he will not go in for anv rush experi-
ments, that he is convinced that Indin is not a nation and that
therefore it is  impossible for him to concede the de-
mand for Indianisation made by the  representatives of
the people of this country. It is, to my mind, a most amazing argument.

* Not corrected by the H-nourable Member. o 2
c
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India is not a nation, thercfore lndia must not have an Indian Army! His
Excellency said thut India is not a nation. The moment that His Excel-
lency mnade that statement there were shouts from all parts of the House
questioning the validity of that stutoment. Sir, the mere fact that we are
here from all parts of India representing our country is enough to prove
that we are a nation and that we stand as a nation to demand our rights.
Does His Excellency know that France was once not n nation in the modern
sense und yet France had n national army? That Germany in the sense
in which he uses that expression was not a nation and yet Germany had a
national army?. Does he not know that the various distinetions that he
has brought forward in this House between caste and creed are prevalent
with ¢qual effect in all countries in the West? If you go to England and
see the division between class and class in that ecountry you will find a
division there the kind of which you do not find here in India. You will
find diffcrent classes scparated into watertight compartments, speaking
different languages, and with manners differcnt. My Honourable friend
scoffs when I refer to the question of language. Perhaps he spesks a very
refined language himself und has never come across those who are generally
known as eockneys in England. Let him go down the slums in Kngland
and sce whether the language spoken there is the same that he speaks. He
will find thut there is a world of difference between the language spoken
by him and that spoken by the poor slum dwellers. You will not find in
this country that accentuated socinl division between the rich people and
the poor people so distinetly marked out as you find in western countries.
Caste has been brought up time and again and thrown in our face in order
to divide us. Does Hiy Fxcellency not realise that that system known as
the caste system is merely an economic system and not at all a religious
or a political system? (4 Voice: ** Social.”’) My Honourable friend says it
is u sociul svstem. He docs not know Indian history. Let him look at
Indinn history and he will find that it is an economic system and not a
social system. Sir, I am roally surprised that any person in high authority
should take it upon himself at this hour in the history of our country to
suy that because India is not a nation therefore the Indian army shall not
be nationalised. T believe, if T am not mistaken, that the Army Depart-
ment themselves consider that, if they were to Indianise the soldiery—take
one department alone—Indin would thereby be saving a sum somewhere
near Rs. 9 crores every year. Why is it that they will not Indianise the
Indian army? They will not do it because the Indian army is not used
for Indiun purposes at all. Tt is not carrying out an Indian policy. It is
carrving out un Imperial policy. The Indian army is kept in this country,
not to safeguard the interests of this country but to safeguard
the intcrests of Great Britain  throughout the FEast, to
safeguard that policy of Tmperinlism which Great Britain has taken upon
herself to ndvocate throuchout the East. Tf you say that you do not agree
with me, perhaps you will permit me, in order to convince you, to read to
you just one little extract. (4 Voice: ‘‘ From whom? *’) From whom! If
vou will only wait and have a little patience T will give you the name of the
author. Perhaps you have heard the name of Mr. Buchanan who was &
member of the Government of India., He said:

“In so fur as the military defence of India is concerned. India pays everythin
and the United Kingdom nothing, and yet the maintenance and the lfliiitsry dﬁfam:
of India is one of the greatest of Imperial questions. The military strength of India
is the main factor in the strength of our Empire in the East: In virtue of that
strength Great Britain is a great Asiatic power.”
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I will give you another quotation and will give you the name of the
author lest my official friend on my left should feel suspicious. The name
of the author is no less than the Government of India themselves. The Gov-
ernment of India in the year 1898-97 spoke with great frankness in the
quotation that I am going to read:

** Millions of muney have been spent en increasing the army in India, on armaments
and fortifications to provide for the securify of India not against domestic enemies or
to prevent incursions of warlike people of adjoining countries but to maintain the
supremacy of British power in the East., The scope of these pgreat and costly
measures reaches far beyond Indian limits and the policy which dictates them is an
Imperial policy. We claim, therefore, that in the maintenance of the British forces
in this country just and even liberal views should be taken of the charges which should
legitimately be made against Indian revenue.”

This is what the Government of India once thought and
it wus a very different cry from the one that we have
heurd this afterncon from His Excellency the Commander-in-Chief. Not
one word has been said about that poiicy, that Imperial policy which
governs the maintenance of the British army in India. That is the root
cause, that is the real reason. Why don’t you be honest with yoursclves
and honest with this country and say definitely that you are maintaining
the British soldiery in Indis not because you want to safeguard the interests
of India but becasuse you want to safeguard the interests of the British
Empire in the East? That, 8ir, is the sole reason, and it is no good coming
here and trying to rake up reasons which are no reasons at all and give us
excuses which are mere pilfering, prevaricating excuses, and say that India
is not a nation and that therefore the Indian army shall not be nationalised.
You have noticed how in the furtherance of this policy of Imperialism
the East the army expenditure has gone up by crores year after year. In
1864 what wae your expenditure? Rs. 14} crores. To-day what is your
capenditure? Rs. 57 crores. You say you have brought down your ex-
penditure by Rs. 30 crores during recent years and that it is o great feat
that vou have performed! 1 say it is up to you now to bring down that
expenditure to the minimum. Remember the needs of this country. Re-
member that Indis does not require an army of the magnitude that you
instal here. You have got this army because you know that British rule
would be impossible without a standing army of this nature. You know
that. You do not want to Indianise the army becnuse the moment you do
that you are afraid your rule in India and your sway in the East will be at
an end. Let us be honest. Let us not take shelter behind arguments which
are false arguments, and reasons which are no reasons at all, and lct us
conmend to the House the view taken by the Government of India once
upon a time-—a view which the Government of India to-day would do well
1o foster and to follow, .

Mr. E. Burdon (Army Becretary): Sir, in the short space of twenty
minutes which is allotted to me it would be physically impossible to answer
all the points which have been raised by Honourable Members in the course
of this debate, and if T do not touch on certain matters, I hope that Honour-
able Members will understand that I shall be perfectlv prepared to discuss
them outside the House, and in particular, to discuss those suggestions for
the improvement of our procedure which have been put forward by my
Honournble friend Sir Sivaswamy Aiyer. I naturally will not deal on this
oceasion with the question raised by my Honourable friend Mr. Jinnah
since he himself has merely given notice of his intention to raise it on an-
other occasion. T also do not propose to deal with the points raised by
those of our eritica who seem to regard the armyv as an institution which
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may perhaps be useful in war but is an unnecessary expense in peace. My
Honourable friend from Bombay, Mr. Cocke, I think, has sufficiently an-
swered those arguments. I also do not propose to attempt to answer what
was said by my Honourable friend Mr. Abhyankar except to express my
astonishment and a certnin amount of dismay that he did not know of the
existence of the Indian Ordnance factories and of the work which they per-
form. In those factories there are manufactured not oaly all the rifles which
are used by the Indian army but also artillery of certain calibres and in
addition some of the most complicated component parts of modern artillery
and other lethal equipment. There is not the slightest doubt that the
Indian Ordnance Factories are amongst the most valuable military and
industrial assets of India.

Mr. Rangaswami Iyengar: Are there any Indians in those factories?

Mr. E. Burdon: | have stated the facts on that point on several ocea-
sions to this House and T may add that His Excellency the Commander-in-
Chief at the present moment has under consideration a proposal to provide
facilities by which Indians who have obtained the necessary engineering
degree may obtain in the factories workshop experience as probationers,
which it is otherwise difficult for them to obtain.

Now, Sir, there is one point which hus been raised in debate to which
I think I must give an answer. 1{ is the suggestion that Government have
not enrried out what they should have carried out inasmuch as the csti-
mates for next vear have not been reduced to the figure of 50 crores men-
tioned by the Incheape Committee. T am not going to do verv much more
than mention the point beenuse I am quite sure that Honourable Members
of this House know perfectly well that the report of the Inchcape Com-
mittee never envisnged the possibility of the reduction of military expen-
diture to 50 crores in 1925.26. A study of the exact terms of the recom-
mendations of the Committee would, I think, lead to the impression that
the Committee did not cven cxpect us to get down below 47 crores in
1925-26. The faect ir, of course, a8 was stated by His Execllenty the Com-
mander-in-Chief this morning, that we have passed to some extent the first
objective laid down by the Retrenchment Committee and I wish to empha-
sise in this connection that in regard to certain specific matters also we have
offected more economy than the Incheape Committee proposed. 1 am re-
ferring here to the reduction of the garrison at Aden and in the Persian
Gulf and also to the very eonsiderable reduetion in the number of medical
officers of the superior grades in the military medienl services. Again, Sir,
I venture to subrmit to the House that my Honourable friend Mr, Goswami
did not do full justice to the military estimates for next year. He dwelt
a good deal on certain non-recurring items of reccipt which the estimutes
contasin  but he did not mention with equal emphasis the non-
recurring items of expenditure which also occur, particularly a very large
item of 170 Inkhs for terminal charges connected with the disbandment of
surplus officers, My Honourable friend also suggested that there  was
large military expenditure which is not classified under the military head.
Well, 8ir, it is & very difficult thing to say where military expenditure ends
and civil expenditure properly beging und T do not propose to discuss that
point. The essential point to look to is whether we are comparing
like with like, and. so far us the military cstimates for next year are con-
cerned, [ can safely say that they exclude no charge which was previously
classified under these estimates. - On the contrary, they include next year
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& new charge which has never been debited to the military estimates be-
fore, namely, a sum of 13 lakhs for printing and stationery. This change
is in pursuance of the process of commercialising army accounts which has
been going on for some time. Honourable Members will remember that
attention was drawn last year to the fact that the army estimates now in-
«¢ludes charges on account of customs duty for imported military stores. I
can assure the House therefore that the Honourable the Finance Member's
appreciation of the military estimates for 1025-26 and the relation which
they bear to the estimates of previous years is substantinlly correct and is
-certainly more correct than that which my Honourable friend presented to
the House. As His Fxcellency the Commander-in-Chief stated this morn-
ing, we have in mind certain further economies and I feel therefore that the
Honourable the Finance Member is fully justified in his prophecy, or per-
haps I had better describe it as a hope, that the military estimates for
subsequent years will fall below the figure which it is proposed to adopt for
1925-26.

Now, Sir, there are one or two specific matters to which 1 think 1
-ought to refer and one is an observation made by my Honourable friend
Nir Purshotamdas Thakurdas. He will correct me if T do not quote hun
rightly but my impression is that he said that the Inchcape Committee
recommended a reduction in the value of army stocks from 22 crores fo
11 crores of rupees, *

8ir Purshotamdas Thakurdag: One-half.

Mr. E. Burdon: I am not quite sure from what part of the report he
arrives at thig conclusion. The Committee recommended a definite reduc-
tion of 6 crores under Ordnance scérvices—page 83 of tho report is the
passage—including 50 per cent. under war reserves which then in total
smounted to only 6} crores of rupees. I presume my Honourable friend
vas thinking of this 50 per cent. when he applied it to the whole stock
-of 22 crores of rupees.

8ir Purshotamdas Thakurdas: I am afraid I have not got my copy of
the report with me but I am sure lower down Mr. Burdon will find that
the Incheape Committee definitely say the country simply cannot stand
tiis nnd they recommended the stocks being reduced to half.

Mr. E. Burdon: 1 have had the matter very carefully examined. 1 cun
«nly find 50 per cent. in regard to war reserves. I may say however that
n reduction of 6 crores of rupees in stocks has been effected, thouBh not
iunder Ordnance stores alone: and as for the 50 per cent. of war reserves
it was not possible to take an arbitrary monev basis for reduction of war
reserves since these are based not on the value but on the quantities of
purticular categories of art'cles which are necessary to meet wastage mn
tLe first months of hostilities until new stocks can arrive. The total
establishments of war reserves are now being completed and it is hoped
that there will be a material reduction of the amount of capital which
it will be necessary to lock up in this way. T can give my Honourable
friend in anotherplace fuller details of the reduction which have been carried
cut if he would like to have them.

8ir Purshotamdas Thakurdas: What about the suggestion that I made
1hat in the budget figurcs or in the appendices attached to the military
-ostimates a complete statement of the stocks held by the Military Depart-
unent be attached from year to year?
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Mr. E. Burdon: That is one of tho suggestions for the improvement of
the form of our estimates which will be considered. )

Sir Purshotamdas Thakurdas: May I take it then that the Army
Seceretary considers this suggestion feasible?

Mr. E. Burdon: I um not the Financial Adviser now. 1 am afraid 1

must consult the Finance Department before T can say whether it s
fcasible or not.

8ir Purshotamdas Thakurdas: | wus not likely to make a mistake so fur
68 the Finance Department is concerned but my point was whether from
the Army Department point of view there would be any great difficulties
in bringing up a statement like that from vear to vear.

Mr. E. Burdon: I think I can say that there would be no military
¢bjection,

8ir Purshotamdas Thakurdas: I hope then the Finance Depatment
will like it very much.

Mr. E. Burdon: There muy be difficulties in bringing it up to date
and making it accurate, but 1 think what the Honourable Member
wants me to say is whether there would be any military objection.  From
the purely military point of view I do not think there would be, Sir.

Now, Sir, there is another matter on which I think the House as a whole
would like to have a statement from me. His Excellency the Commander-
in-Chicf informed the House that the question of revising the rates of pay
for officers of the army in Indis, which as the House knows has been under
caonsideration for a long time, has now been decided, and His Excellency
said that I would give some cxplanation of the reasons which made a revi-
sion necessary. Well, Sir, I find that statements have been made to the
Assembly on this subject on a number of oceasions.  On the 6th June, 1924,
Mr. Pate answered a question on the subject put by Mr. Rangaswami
Iyengar. On the 15th September, 1924, T myself answered a further
rather lengthy question put by the smme Honourable Member. On the
19th September, 1924, 1 answered a question on the subject put by my
Honourable friend Sir Sivaswamy A’yar, and again in January, 1925, T
answered a question of my Honourable friend Mr. Ramachundra Rao. In
addition the matter was mentioned by the Honourable the Finance Member
speakMng in the debate in the Tegislative Assembly in September, 1924, 1
must also refer the House to the announcement which was made in the press
on the 5th Junuary last. On each occasion that the matter has been mention-
ed a general indication has been given of the principles on which considera-
tion of this matter was proceeding, nnd I can now say that the final decision
conforms very exactly to the principles then stated. In the first place I
wish to make it clear that the revision of the rates of pay of army officers in
India has not been based upon a fall of prices in the United Kingdom or
upon u rise of prices in India. That is not the determining factor. The
fundamental reason why it was necessary to review the pay of the army
officer may be stated as follows. Army rates of pay, so far as King's com.
missioned officers are concerncd, rest ultimately on the pay given to the
British Service officer in the United Kingdom; for the reason that wo
employ British officers in this country and for the furthcr reason that Indian
Service officers, whether these are British or Indian, are officers who hold
commissions in the army as & whole and not merely in the Indian Army.
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Now, in 1919, when urmy pay was revised in Fngland, different rates of pay
were introduced for married and unmarried officers. We did not adopt this
particular feature in the corresponding revision of Indian rates, and I think
it may be admitted that it was rather unfortunate that we did not do so;
for it is clear that by adopting a flat rate of pay with no differentiation we
run the risk of paying the married officer less than he was entitled to claim
on the basis of the Home rates, and the risk also of paying the unmarried
officer more than was absolutely ncecessary. In actual fact our experience
between 1919 and 1924 proves that the omission to adopt differential rates
of puy for married and unmarried officers has been productive of inequalities
and ditliculties, and the principal feature of the rates of pay which are now
buing introduced is that the married officer will receive higher emoluments
than the unmarried officor. In a large number of cases the unmarried offizer
under the revised rates will reccive smaller emoluments than he has reccived
during the past five years. I think Honourable Members will appreciate st
ance that the facts which I have just stated constitute a vital difference
between the proposals for the incrense of army pay und the proposuls put
forward by the Lee Cominission in regard to the pay of the superior civil
services in Indin. They started from a different origin and are based upon a
different foundation altogether. The revision of pay hus not of course been
confined to the introduction of marricd and unmarried rates. There are
certain anomalies introduced in the rates of pay in 1919, accidental anomalies,
such as dual rates of pay of rank in the Indian Army, which experience has
shown to be undesirable and which we have now corrected. In certain
cuses ulso we had to inerease the rates of pay because the rates adopted in
1919 were too low; and § wish to mention to the House in this connection
that at the present moment we are under a good deal of anxiety as regards
the supply of officers for the army in Indin. We have in the recent past
had enses of British Scrviee offizers who on financial grounds alone were
prepared to resign their commnissions rather than proceed ta India for a tour
of service.  We have also had experience of valuable and oxperienced officers
of the Indian Army being unwilling Lo remain on because the rates of pay
of the appointments to which they could hope to succeed were not sufficiens
1o meet the expenses of those appointments. We have in the recent past
also had the disquieting experience that we cannot obtain the number of
recruits that we require frqm Sandhurst. We hope that this is only a
temporary phase, but it is certainly a disquieting phase of the situation.
(Mr. A. Rangaswami Aiyangar: “* Those are the considerations which were
present to the Lee Commission also.')  Quite so. Apart from the revision
of pay proper it has been decided to grant certain miscellaneous concessions
to army officers.  The first and most important of these is the grant of free
pussages to Indian Army officers and their fumilies. And here I ahould
like to suy that in my opinion the Indian Army officer has a specially clear
claim to the grunt of passages. The British Service officer who comes to
India for o short tour of service is as & matter of course transported back-
wards and forwards at the cost of the State. But the Indian Service officer
who serves continuously in India stands in even greater need than the
British Service officer of periodical visite to his native country: and the
recessity of giving some form of passage concession to this class was re-
cognised some four or five years ago. The Indian Army officer of course:
had at all times the possibility of getting an indulgence passage. It was
a hope, however, that was more frequently disappointed than realized. The
indulgence passage there was supplemented in 1921 when the Government
of India sanctioped the provision of free passages to Indian Army officers
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who had to take leave on medical certificate. We are now proposing to
put the matter on s uniform footing. The Indian Army officer will surrender
the concessions including sick leave pnssages, which he has hitherto en-
joyed, and instead will be granted a certain number of passages in the
.course of his service on the lines of the concessions granted to civil officers.
We are also doubling . . . . .

Diwan Bahadur M. Ramachandra Rao: Will you please tell us also what
is the maximum number of passages to be given to military oflicers?

Mr, E. Burdon: The maximum is four.

Diwan Bahadur M, Ramachandra Rao: The same as for civil officers, as
rccommended by the Lee Commission?

Mr. E. Burdon: Generally the same. We are also doubling the mess
allowance of Rs. 10 per month per head. Here, ngnin, we are merely ex-
tending to the officers serving in India equal treatment with that whiel
Dritish service officers have always enjoyed in the United Kingdom where
messes and their equipment are provided almost entirely at the expense of
the State. The mess allowance hitherte pa'd has of course fallen far short
‘uf meoting- the cost of messes; and in order to remedy this, we propose to
double the mess allowance.  Another concession is that of separation allow-
ance. I do not think any Hgnourable Member will doubt the justice of this
coneession. It is an allowance to be given to officers serving in stations
where their families are not allowed to accompany themn. A separation
allowance in somewhat similar circumstances is now granted in the United
Kingdom; but it is cbvious that the necessity for sueh an allowance is much
greater in India, whero, 10 start with, the officer is not living in his native
-country, and where also the stations in which an officer’s family cannot
reside with him are more numerous.

Dr. K. @. Lohokare: Will you give it to Indians when they are sent
out?

Mr. E. Burdon: Certainly. It will be given for instance to officers who
sorve in Razmak where 1t is too dangcrous for their families to reside with
them—they will all be eligible for separution allowance.

Dr. K. G. Lohokare: All the oflicers?

Mr. E. Burdon: Indian officers as well ns Brisish officers.  The Indian
Mediceal Service officer in militury employ will have extended to hinn the
benetits conceded under the Lee Commission’s proposals to Indian Medical
Service officors in civil employ. That of course was inevitable. The per-
manent recurring cost added to the military budget, as the Hqnourable
Finance Member has stated, is Re. 45 lukhs; of which Rs. 5 lakhs represents
the increased cost of the I. M. 8. officer; 18 lakhs represents the cost of
the passage concession; while the remainder represents the cost of the
revised rabes of pay, the additional mess allowance, and the separation allow-
ance. The additional expenditure, as Honourable Members are aware, is
included within the figure adopted for next year. The rates of pay will be
announced in a few days, as His Excellency the Commander-in-Chief said
this morning. The details of the scheme cannot, I am safraid, be further
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<lucidated during the time at my disposal here, but Honourable Members
will have an opportunity of commparing the detuils given in the Army Instruc-
tion, India, with the ratos of pay set down in the existing Pay and Allow-
ance Regulations.

Mr. V. J. Palel (Bombay City: Non-Muhammadan Urban): Bir, 1 am
not ut all surprised or amazed at the speech of His Kxcellency the Com-
mander-in-Chief. Instead of censuring him, 1 would like to most heartily
congratulate him for the most frank, most straightforward and, may I say,
most candid statement that he hus made before this House. He has
expressed not only his personal conviction, but he has expressed the view
of the Governinent of Indip, of the British Governinent, and of every official
and non-officin]l European in this country. That is n view with which we
are very much familiar, but ns some of us were doubting whether that
really was the view of the British oflicials and non-officials in this country
o1 not,” His Kxcellency the Commander-in-Chief has here cleared the atinos-
phere and told us pointblank what we should expect from the Government.
To analyse his speech, he has told us, ‘* You are not a nation, and there-
jore you should not for a long tiine to come expect u national army; vou
should not expect a substantinl reduction in the militnry expenditure by the
replucement of British officers (nd soldiers by Indian officers and soldiers,
and thirdly, you must not expect any Indian Sandhurst in this country.”
These three things he has definitely told us. This is now the real interpre-
tation of the Prenmble of the (Government of Indin Act, namely, the policy
of His Mujesty's Government is the increasing nssocintion of Indians in the
administration of this country. That is the interpretation which we of the
Indian Nautional Congress hinve been putting upon it for a long time since
the Act was passed, and to-day it has been confirmed by His Excellency the
Commander-in-Chief (Langhter). Sir, the vole of censure to be moved
by my friend Mr. Jinnah, is coming shortly—aund 1 am told that ulready
one notice of & motion hus been given by my friend Mr. Kelkar on that
very subject and we shall hear a good deal about it. But it is really, Sir,
st hurniliation to sit here and to be told to our face that we are not n
nation, after 150 years of British rule to be told that the Indian people
are not a nation, and that we should not expect a national army; that the
Indianization of the army is impossible for a long, long time to come, and
that the facilitier for the training of Indian officers for the prepuration for
defence of our country are also a fur, fur-off cry. Tt is really u national
humilintion.  What is to be done in the circumstances, when we are told
so nfter 150 years? That is the question of questions before us, We are
helpless, circumstunced as we nare. As ny Honourable friend Mr,
Abhyankar very rightly remarked, yvou have disarmed us from the start.
You have ns a matter of fact killed all our industries. You have kept us
iguorant by withholding compulsery education from us; and what is more.
you have impoverished the country to such an extent that more than half
the people do not know what n second meal in n dayv ir. That is the
situation; and we are fuced with a definite statement, in fact a challenge
to those who ask for further rights, that ‘‘ No, vou shall not have it.”’
Bir, the only thing left for us is ‘o fight and fight and fight both hers and
outside and to prepare our people for a bigger and a nobler fight for
freedom. I am very glad that this statement is very timely—it has come
st quite an opportune moment. The Demands for Grants and the Finance
Bill will soon come, and I hope no self-respecting Indian will agree to vote
supplies to this Government which tell us to our face that we are not n
mation, and that we should not expect anything from them.
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Sir, now T come to the Budget. (L.aughter.) Bo long as we are here,
we shall fight you inch by inch, and it shall be our determination from now
and henceforth to fight this (Fjovernment in this House inch by inch and to-
fight them outside by organizing our people for a nation-wide campaign of
civil disobedience. Now, 8ir, coming to the Budget, before I spesk on the
merits of the Budget, I should like to invite the attention of my Honour-
able friend Bir Basil Blackett to one inistake which I think hus crept into
the figures which he has given us. This mistake confused me for two hours.
the day before venterdny, and therefore I want to bring it to the notice of
my Honourable friend and to ask him to explain whether I um right or
his figures are right. In the Memorandum by the Financial Secretary
(puge 19) the totul debt of Indin is given us 908.78 crores. Now if you
turn to the speech of my Honourable friend Sir Basil Blackett you will
find that the totnl debt of India, including the provincial debt, comes to
1018-71 crores, and the provincial debt amounts to 106-95 crores—I hops.
I am right—acvording to the figures quoted by hiin in his speech. If I
deduct 106:95 from 1013-71, the debt of the Central Governinent comes to
906-76. Taking other figures, he has given the internal debt of the Central
Government as 39498 and external debt as 511.78. When I total them up,
I find that the total debt of the Centrul Government is $06-76. I do not.
know how my friend has taken 90878 ns the total debt outstanding on
the 1st of March 1925; and if we deduct the total debt outstanding on the
81st March 1923, which is 846:78, from the totul debt outstanding on the
81st March 1925, which is 906'76, we come to a figure of 60 crores. This
deduction is made for the purposc of calculating what provision is to be
made for my friend’s pet scheme of reduction und avoidance of debt. If
you divide 60 crores by 80, you get 75 lakhs of which provision is to bo
made in addition to the usual provision of 4 ‘crores which hus been suggested
in the Resolution of the Government of Indin on the subject. So, accord-
ing to the calculations that I have made, the provision that need be made
is 475 lakhs and not 477-50 lakhs, as he has suggested in this Memorandum.
Perhaps my Honourable friend will explain this, because it involves a
mistake of Rsa. 2,50,000.

Now, 8ir, before I go further, I should like to invite the utiention of my
Honourable friend Sir Basil Blackett to one statement which he has made
regarding 1y speech on the Paper Currency Bill which was discussed a few
dnys ago. There in supporting the nmendment of my friend, 8ir Campbell
Rhodes, on that Bill, 1 stated thnt the Finunce Member should act upon
the particular provision of the Indinn Paper Currency Act, which requires
that the interests on the currency reserves should be used in reducing ad
hoe securities, that is to say, be should not take credit to revenue for this
amount but he should go on reducing the ad hoc securities yegr after year
by substituting in place of themn substuntial securitics. To that the mean-
ing attributed by my friend in his speech is that I suggested contraction
of currency. T never did snything of the kind.  On the contrary. what T
stated then—-and 1 repent it to-day—was that my friend should instead of
wllowing those ad hoe securities to continue s they are, put in some subs-
tantinl sccurities and thus reduce the mmmount of ad hoc securities. T do
not know how my friend makes out that 1 suggested that by this process
T asked him to contract the currency. Certainly not.

Then I find another amazing statement in his speech, namely, that t.-.h-ere
is no difference between the ad hoc securities and the purchased securities.
T beg to differ from that view. The ad hoe securities can be unlimited.
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You have not got to pay unything. You huve merely to sign a piece of
paper and put it into your currency, while in the cuse of purchased security,
you have got to pay cash down, so much amount. Bo, your power of
purchase of these securities is limnited to the extent you have got funds in
your hands. You could not go further than that. That is the main
difference. 1But let me make it perfectly clear that 1 am not only for the
substifution of purchased securities in place of ad hoc securities, but I go
further and say that if it is possible to supstitute some other more subs-
tantinl securities, npmely, gold in the reserve in place of ad hoc securities,
that would be certainly more preferable; but under the absurd 2s. ratio
which you have still maintained and you choose to maintain in your
Statute-book, it is not possible for you to do so. Even at the present day
you cun buy wilver and reduce the ud hoc sccuritics without any loss. But
vou would not do that., I would like n.yv friend to buy sterling sccurities
and replace these ad hoe seeurities.  But I know he could not do it beenusre
currency would have to lay out 130 lakhs for every £100,000 treasury bills,
and aceording to the Act which lays down that o rupee is worth 2 shillingg,
the said securities would be valued at 100 lakhs instead of 130 lukhs
These are the difficultics so long as yon maintain that ratio. But you
instend of helping my friend Sir Purshotumidas Thakurdas in restoring
the old ratio, severely criticise him in n long lecture that you gave us the
other day. In fuct when T was listening to your speech of two hours the
other day, T wes wondering whether you were putting forward a laboured
defence in ]mtrhc ation of your currency and exchange policy and the policy
of your pet scheme of reduction snd avoidance of debt, or whether vou
were really making a Budget speech. 1 was all along wondering whether
vour intention on that oceasion wns to defend the policy of the Govern-
ment, which has been so rightly criticised all over the country or whether
vou were presenting the Tsudget for the year. However, that is another
matter.

Now, Sir, coming to the Budget, I find that several items of revenue
and expenditure have been concculed by Government from time to time
from this Assembly. This, I submit, is a wrong policy. Last yeur when
you wanted to show a surplus bulance and a pmspentv budget, vou crme
out with what you called a windfall then and suid, * Here we have got a
profit of 2 crores from the enemy ships '’ and vou credited that to yvour
revenue nccount and showed p surplus budget. Tt was your duty to keep
the Assembly informed of all these profits and all this  money all along.
But all of a sudden you started a surprise on this Assembly and snid:
** You have got this money; you have unearthed the money,” as if the
money were going to fall from heaven. Secondly, the vear before last
ws we could see now from the actuals of 1923, you have kept back two
very important items from the knowledge of this Assembly.  One is an
itein regarding 82 lakhs which vou said vou wrote off ngainst the revenue
on account of the discount on the rupee loan of 1928. And then there is
another item of 8-41 crores which you said vou wrote off ngainst the revenue
on account of lonns nnd advances to the Persian Government. Now, these
two items you kept buck from the knowledge of the Assembly for all these
vears and never said a word about them, exeept when you wanted to do so
to suit vour purpose. T do not know what purpose vou have in view in
kecping these things to yourself and not telling the Assembly. Probably
vou wanted to inform us nbout them before vou went to Eneland and there-
fore you kept them back as my friend Mr. Jinnah very rightly remarks.

Then my further complaint about the Budget is that many items which
are really votable and which should be put on the voted list have been put
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on the non-votable list. 1 will mention some of thern. The item of 82
Inkhs which you suy you spent or wrote off ugainst the discount of the 1928
rupee loan, you werce bound in my humble judgment to place before the
Assembly for its vote. You cannot spend onc single farthing out of the
revenues of India withont putting the samce by way of a regular motion
before this Assembly cxcept in respeet of interest und sinking fund. But
this amount is neither interest nor sinking fund and it was your bounden
duty, according to the Government of Indin Aet, to consult this Assembly
and obtain its sanction before vou could write off that amount of 82 lukhs.
Similarly, a sum of 50 lakhs is proposed to be spent this year in what you
enll the service of the new loan and you have put down that item as a non-
votable item, My submission to this House is that this item should be
nmade votable and it is your duty to take it out fromn the non-votable list and
place it in the votable list.  You are not, justified in spending this sum  of
50 lnkhs of rupees without asking the Assembly for the purpose, because
after all it is a part of the Government of Indin revenue and all appropria-
tions from the revenues of Indin ure to be placed in the form of Demands
for Grants Lefore this Assembly excopt, as T said, certain specified appro-
priations in regard to intercst, sinking fund. ete. As I pointed out, this
18 neither a part of interest nor is it part of a sinking fund and therefore
you are not entitled to give out that sum of 50 Iakhs towards the service of
this rupee lonn without the vote of this Assembly,

Similurly, you spent 8'15 crores towards the puyment of what
you call the Persinn loan.  You wrote off that item in the accounts
of 1923, My submission is that you have no business to do it
without consulting this Assembly. However defective, however un-
satisfactory, however disappointing, the present constitution of the
Government of Indin Act may be, you, at any rate, are bound to give
effect to its provisions. But instead, yvou choose to spend that large sum
of 815 crores without consulting this Assembly and have quictly put it in
the necount of 1928 and present your Budget in the year 1925, Similarly, my
opinion,, 8ir, is that the capital portion of annual payments and redemption
of linbilities nssmned in respeet of the British war lonn should also be &
votable amount. Unless it is otherwise provided by anyv Act of Parliament
or any Act of this Legislature, you are bound to put it ns a votable item.
You cannot, without consulting the Assembly, pav it out. The same is the
care with the eapital portion of railway annuities. I do not know how you
can, without consulting this Assembly, pay out this big amount of 173:64
crores. Similarly, if you look at another item of 97-21 lakhs for the 5 per
cent. rupee loan, I do not understand how you ean give it without putting it
before this Assembly. These nre some of the items which amount to erores
of rupees every vear and you have been spending these amounts without
consulting the Assembly in spite of the distinet provisions of the Govern-
ment of India Act in that behalf. T submit, Sir, this procedure is wrong
and the Finance Member ought to take the carliest opportunity of setting
these things right, of course if he agrees with me. But T know he will
not . . ...

Mr. Presgident: The Honourable Member's time is exhausted.

Pandit Madan Mohan Malaviya (Allahnbad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, as we shall not have an opportunity of speaking
after the Honourable the Finance: Member has spoken, I should like to
have an opportunity of speaking now.
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Mr. President: The Honourable Member was not here when, at the
beginning of the first day, 1 pointed out that Honourable Members ‘woul(i
have three occasions on which to deliver speeches on the sume subject.

The Honourable Sir Basil Blackett (Financc Member): Sir, I much
regret that the cruel guillotine Lins come down and prevented Mr. Patel
from presenting me in the House with more particulars and from taking
advantuge of this opportunity that is now before us for discussing financial
questions on their merits. 1 am glad to sce that he realises the tremendous
improvements that the Reformed system has given which enables him to.
bring forward all these small points before the House. It has also enabled
us to bring to his attention certain facts which were previously obscured
perhaps in the Finance and Revenue accounts, of which he was not, it
seems, aware. After this evidence of the tremendous usefulness of the
Aswembly under the reformed constitution, I hope that he will in future
muke the sort of speech that he made for the last 19 minutes to-day and
not the sort of specch that he made during the first minute.

1 am sorry that I have to disagree with hin in all the points that he
raised as regards the correetness or otherwise of my figures or of our pro-
cedure. (Mr. V. J. Patel: ‘* 1 have no doubt about it.”’) I do not wonder
that he was to some extent mystified by the figures in regard to the 908.78
crores which is the figure on which the provision for redemption and avoid-
ance of debt is based. It is a figure which is arrived at after including
that portion of the advances to Provineial Governments which contain no
provision for repayment by the Provinces and after deducting the items in
respect of which disconnt sinking funds are running. It is not obtainable,
of course, directly from either of the two statements to which he referred. I
should be quite willing to show him exactly how it is arrived at. But I can
assure him that mv figure ie the correct one. 1 tried to make my speech
as short as was rensonably possible and I have nlready been taken to task
by Mr. Patel for having said things which might have been left out. 1 think
that a detailed explanation of that particular figure which has alreadyv been
given clsewhere was unnceessary,

1 come now to his points in regard to what is votable and what is non-
votable. He does not scem to realize that the service of the new loan means
the interest on the new loan and the interest is quite clearly, under our
svstem, not part of the sum which has to be voted by this House any more
than it is in the House of Commons.

Mr. Rangaswami Iyengar ('injorc cum Trichinopoly: Non-Muhamma-
dan Rural): Will you explain that point further. How it is interest?

The Honourable Sir Basil Blackett: It is the interest on the money that
is to be borrowed. (4 Voice: *“ Is it not discount? ’’) The loan may he
issued at a discount or it mav not. If so, it no doubt includes the discount,
I am not prepared to enter into details now "on every one of
these points across the floor of this House and Honourable Members
had better let  me continue myv speech. I come to the point
of the discount on the Joan in 1923. That is equally eclearly
non-votable under _the statutory position. If vou will look at my
budget speech of last year vou will find that T spoke of the discount
sinking funds as heing trented as equivalent to interest. As regards the
Persian item, that is cleady a political charge. As I am on the subject of
what is votable and what is non-votable, which has been raised by several
speakers to-day, I should like to draw the attention of the House again to
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the table on pages 39 and 40 of the TFinancial Secretary’s Memorandum
£ showing the total votable and non-votable portion. There is a
good deal of, I think misconceived criticisin in regard to
this matter. TLet me first of all draw attention to the fuct that,
if you take the United Kingdom budget for this vear, the total is
790 illion pounds, of which 405 millions is voted and 385 millions
is non-voted. I hope Honourable Members will not immediately
suy:  Well, of course, that comparison is ridiculous!—because &0
it is in some respects. The comparison is not one which cun be
mude in view of the very different circumstances of the two enses,
But I draw attention to the fact that under the British system the whole
of the interest and the whole of the sinking fund do not come under the
vote of the House of Commons vear by vear nor do the salaries of the
Judges or various other consolidated fund charges, ns they are called, in
respect of the Civil List, and things of that sort. There is quite n large
total which is settled by Statute once for all und that is why 1 said the com-
parison is not one which you can make complotely. But, so far as the
opportunity for discussion year by year 1s concerned, the whole of the item
for intercet, the item for qlnkm].. fund, and several other items of import-
ance under the English system do not come under review each year. Now,
if vou take the table on pages 39—40, vou will see that, leaving out the
question of capital, the voted amount is 97 crores 39 lakhs, the non-voted
amount is 118 crores and 42 lakhs. Out of a total of 215 crores—you have
of course to take gross figures in this m)nnwtlon—ﬂ in voted and 118 is
non-voted. Out of the 118 crores which is non-voted, 47} crores reprexent
interest and sinking funds which would not be voted under the British
system being clearly a contractual payment snd unavoidable. That ex-
cludes that part of the provision for sinking fund which in Indin s
votable. Of the remainder, the big item is of course the military item
which for special reasons under the systern here is excluded from
the voted items. So, if you compare the position with the position in
England, you will see that the provision by which subjects come under
annual review here (with the special exclusion which is contained in the
Government of India Act) is really on the whole more gencrous in giving
opportunities for discussion year by year than the position is in England.
If vou take the Provincinl Governments into consideration ns well, the total
in their cases shows that the greater part of the expenditure there is voted.
In the case of the Provineial Governments, for the year 1923-24 which is
the latest year for which T have been able to obtain figures, ot of a total
of 76 crores, 61 is voled and 15 non-voted.

The debate that we have been listening to for the lust two dnys has
rangcd over a variety of subjects. I do not propose to touch further to-day
on the subjeet of military expenditure with one exception. I was asked by
Sir Sivaswminy Aiyer in regard to the outstanding questions between the
Government of India and the War Office. The position in regard to them
is that negotintions have been procecding; they proceeded with some vigour
last sutumn when His Excelleney the Commander-in-Chief and Sir
Bhupendra Nath Mitra were in England; and we arg in hopes of making a
very considerable advance towards an agrecement, T do not say at once, hut
at a fuirly carly date. The House will remember the sort of figures that
were mentioned ; there is one which is generallv known as the 40 million
claim and there is another which is known as the East Persian claim. They
are far very big amounts, though the figures we have now come down to
ure very different and T hope we mav vet arrive at an agreement which will
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settle thesc outstunding questions in a manner which 1 think everybody in
India would regard as {airly satisfactory. 1 would like to add to that this.
In the year 1923-24 we were able to tuke advantage of the opportunity of o
surplus to cleur our accounts of a troublesome item so that when the Per-
siun Government repuys us we may once more get u windfull instead of being
in the position of huving & s outstanding aguinst our accounts which has
not been secounted for in our revenue expenditure accounts at ull. We aro
in the position of hoping for the possibility of a windfall some time. When
it comes it will no doubt be useful,  In the sume manner, if we are happy
enough to arrive at an agreement with the War Office in regard to the claims
now outstanding, there will, we hope, be 4 sufficient amount in the surplus
for the current year much more thun to cover the amount required by any
such settlement, and it would, T think, be the right way to scttle an out-
stunding elaim of that sort, by settling it against the surplus of the year if
we can arrive at that position in time.

Sir Purshotamdas Thakurdus was under the impression I think that the
Persian Debt, which has already been written off, had something to do with
this outstanding claimi.  They are two entirely separate items. The Persian
Debt in question consisted of Indin's share of sums advanced, both before
the war and in the early part of the war, to Persia, jointly with the United
Kingdom. They have nothing to do with the claim of the War Office thut
Indin should take a shure in the expenses for certain operations in East
Persin, a claim which has always been vigorously repudiated both by Sir
Purshotamdas and by the Government of India.

Mr. R. K. Shanmukham Ohetty: Will the Government of England re-
pay sny part of the advance?

The Honourable Sir Basil Blackett: Certainly not.

_ Mr. R, K. Shanmukham Ohetty: But you say you have given it jointly
with the Home Government?

The Honourable Sir Basil Blackett: The Home Govermmnent have made
the same amount of advance but they have alrcady charged it off ten or
fifteen venrs ago.

8ir Purshotamdas Thakurdas: I am reluctant to interrupt the Honour-
able the Tinance Member but T wish to say that I have given notice, of a
Rs. 100 cut in that connection in order to enable this House to faguire into
the question as to whother this was a liability of the Government of India
or of the War Office.

The Honourable 8ir Basil Blackett: Quite so. Therc was a claim from
the East Persiun Governmend. for certain expenditure in East Persia, which
the War Office has maintained was s cluim for expenditure which the
Indian Government should shure. The money has been spent by the
British War Office and they cluim that we should repay half the cost. We
have always repudiated any lisbility, and we continue to repudiate any
such liability. '

Diwan Bahadur M. Ramachandra Rao: Though we are paving for it,
though we have already paid for it. -

The Honourable Sir Basil Blackett: We have never paid for it. This
East Persian claim has nothing whatover to do with the other matters
which appear in the Budget.

D
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Mr. Patel was more successful than 1 was in finding his name in the
budget speech because 1 have looked hurriedly through the speech and 1
cunnot find any mention of his nume. Butl he says I aceused him of hold-
ing certain views in regard to the use of the profits of the Gold Standard
and the Paper Currency Reserve. 1 wuas not aware thut he held thesce
particulur views but, if he will read my speech, he will sce that I have
endeavoured o answer perfeetly plainly the point that he put just now,
When you have a Government of India security held in the Paper Currency
Reserve as cover for a note oustunding issucd to the people of India,
whatever form that Government of Indin security tukes, whether it is a
security purchased on the market or whether it is specially ereated for
tho purpose, in that position it becomes simply one 1. 0. U. covering another
I. 0. U. The question how muech of the Government of Indin scecuritics
you should hold in the Paper Currency Reserve has to be considered on
quite another basis. My point, thercfore, is dhat the substitution of one
form of Government of India security now for another form does not make
any difference whatsoever to the henlthiness or otherwise of the T’aper
Currency Reserve. I entirely agree with Mr. Patel that to issue ad hoc secu-
rities to the Paper Cwrency Reserve and take the money and spend it is
a thoroughly unsound thing to do if yvou can help it. But that is quite
a different matter. As I pointed out in that paragraph in-my epecch, the
only effect of Mr. Patel’s proposals is that if you do not treat this sum of
about 3} crores, I think, which we get as interest on the Paper Currency
Tleserve und on the Gold Stundard Reserve as revenue,—the only effect of
not treating it ns revenue must be that you add to the amount of your
sinking fund in one form or other. It is an addition to the amount that
you are providing for reduction or avoidance of debt whether the debt you
are reducing is ad hoc trensury bills in the Paper Currency Reserve or some
other form of debt, so that, the proposal cannot amount to anything more
than a propossl to add an extra 3} crores to your provision for reduction or
avoidance of debt. I do not think that even Mr. Patel really wants that
to be done.

That brings me to the guestion of our provision for sinking fund gene-
rally. As 1 pointed out in my specch, the amount that we are providing
will enable us to go on in exaclly the same ar we were going on up to
last year, when we provided the actual oxisting sinking funde of the various
loans- together with a specinl sum of 80 lakhs for depreciation fund on the
5% per cent. loan. The Government of Indin Resolution of last December was
not issued until the matter had been nine months before the House and the
country. I put it before the House very fully in my last budget speech
and I hoped that it would provoke considerable discussion. It did not
provoke much discussion in this House though it did provoke an interest-
ing discussion on two oceasions in another place and there was also some
discussion in the country. It was on the basis of that thut the Government
have ceventually arrived at the decision which is included in the Resolution.
As I say, it does not represent any particularly large increase—only a few
lakhs increase. So we are providing very much the same amount that
would have been provided under the system in foree up to a year ago, and
it cannot be regardod as anything very much of a new departure so far
a8 amount is concerned. It is really a systematising of the old position
in o way that I think is clearly for the benefit of the country. It has
algo this advantage that it has brought clearly before this House and before
the country and before our creditors all over the world the existence of a
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reasonably adequate sinking fund: and I am afraid that the reason why
there is a considerable invasion dirccted against this provision in the Budget
this vear is very largely because our accounts clearly state what it is and
Honourable Membors have discovered that there is something to raid. I
do think it would be a yery unfortunate thing if the effect of efforts made
by the Finance Department {o clarify the nccounts so that Honourable
Members may know oxactly where they stand should be to create oppor-
tunities for undesirable attacks on particular provisions in those accounts
or undesirable raids on our reserves or sinking funds of this sort. Mr. Patel
has already made two or three complaints about facts not being before the
House. They were before the House but they were not clearly brought
before the House. If he had looked into the Finance and Revenue
accounts of the last 10 vears he would have found references to this or
simiflar funds and if he had read the report of the Public Accounts Com-
mittee of this year he would have recn that this particular Persian expendi-
ture, which he said we had concealed from the House, was clearly before
it and commented on.  (Mr. V. J. Patel: " Tor how many years?”’) It
has been in the Finance and Revenue accounts for a large number of years
for any one who chose to read them. The complaint, therefore, that it is
not brought before the House is really a complaint that the Finance Depart-
ment has been doing its duty snd has enabled .the House to understand
what is alrendy in existence in some of our blue-books. As regards the pro-
vigion for sinking fund, as I have shown, it is not any considerable increase
on the amount that was provided before. A raid on it, as I said to the
' House the other day, wonld in my opinion be thoroughly unsatisfactory
from evervhody's point of view. Whether a raid is effective or is not
effective the result is that from the point of view of our creditors and all
thoge who want- to become our creditora, some damage—I do not want to
overstute it—would he done to us in the eves of our ereditors. T hope that
when the House enmes o the voting of Demands for Grants, it will vote
this item and show thereby that it supports the action that is being taken
for the strengthening of India’s credit, T tell them perfectly plainly that
A cut of 70 lakhs this vear would mean that within a couple of vears wo
should be paving as interest what we should be now providing as sinking
fund. The action of this House in supporting the Government of India’s
Resolution  will have this effect that it will enable our conversion
schemes for maturing debt that are now before us and our cfforts for the
purpose of ruising additional sums required for our capital commitments
to be successful in raising money at mueh more favourable conditions and
save very considerable sums to the tax-pavers, not of the far future,
but of the next vear or the vear after or the vear after that. Mr, Kelkar
said that the policy of the sinking fund seemed to be an offer of ' Jam
vosterday, jam to-morrow but no jam to-day ''. T would suggest to Mr.
Kelkar and to the House that anv raid on the sinking fund means ** Damn
vesterday and damn to-morrow but do not damn to-day '". T will not say
much more on the subject of exchange. T recognise that the opportunity
for entering deeply into the subject hardlv arose. Speeches were limited
to 20 minutes. I am not so fortunate as to he limited to 20 minutes. I
ghall say a few words but not manv. Sir Purshotamdas Thakurdas has
handed in at the table a statement of the distribution of our imports. I
understand that the intention of it is to show that the greater part of our
imports are brought in -either for use by the well-to-do or to be used in trade
and industry and that the amount taken by the primary producer is an

extremely small one. I think that is the purport of it,
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8ir Purshotamdas Thakurdas: That was. I thought the Honourable

Member was going to criticise it after I explain it on the Fma.nce Bl
discussion.

The Honourable Sir Basil Blackett: 1 am only going to say a few words.
I have not had time to study it. But I would point out that it does not
really get very far in dealing with the question. The fact that imports
are not consumed directly by the primary producer, even if it is a fact, has
very little bearing on the matter. The primary producer may not buy
much that is imported bul everything that the primary producer pur-
chases, whether it is internally manufactured or imported, is dircetly
influenced by world prices. There is practically no wheat imported into
this country. There is practically no rice imported into this conntry. The
fact that exchange is 1s. 6d. instend of 1r. 4d. means however {hat wheat
and rice are both considerably cheaper for the consumer than they would
have been had exchange been at 1s. 4d. The eonsmmer is directly interested
in world prices and not with refercnce to the question whether an article
is imported or not. Moreover, though the primary producer may not
himself directly consume an import the prices of the great many things
that he buys are directlv affected by the fact that imports enter intn the
cost of produetion of Indian made articles. The point that T wish to make
is thig, that it is the general position of world prices and their reaction
on the prices in Tndia through the ecxchange that makes the exchange
value of the rupee enter so largely intn internal prices, and as T have said
before, the difference between a high and a low exchange, provided it is |
not fluctuating very heavily, is one which after a certain interval has no
real interest for Tndia as a whole, What is important is that we should
have stability and that prices should remain stable. A period of fluetnn-
tion is an uncornfortable one for everybndy. Tf the rpee is going np or
if the rupece is going down, some one is making undue profits and the
relationshin between one seclion of the publie and another is heing dis-
turbed. What vou want is to arrive, if vou ean, at a stability of prices first
of all, and next in importance, of cxchange.

Sir Purshotamdas Thakurdas: Mav T hro the Hanourable Member's
pardon for one more interruption? Wonld T he enrrcet in inferring from
what he has stated to-dav that he agrees that a high exchanre would

depress the prices of the lneal produce in eomparison with the world parity
of prices?

The Honourable Sir Basil Blackett: T do not want to spend another
quarter of an hour over that subject. T will leave it at that for the time
being.

T have been accused of having made very cautious estimates, T have
heen accused of introducing a rich man’s budaet. T have been accused of
having some kind of special gmdee azainst Bombay. That last nceuvsation
is one which T do hone will not be made againgt me. T have very manv
raod friends in Bombav and the last thine that T should like to feel is
that anv personal feeline of mine, or rrudze against Bombnav, or ermdee
againgt Caleuttn, shovld ha helioved ta have anv effect on the poliev that
T should adviee the Gnvernment of Tndia to nursue. The result of this
vear’s Budeet mav he a little less nleasant to Bomhbav as eomnared with—
ghall T sav?—Madras. T can anite see that. but surelv it is not to he
put down to the form or nature of the advice that is given by me so far as
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the provincial contributions are concerned, becapse the rate at which they
are to be reduced is fixed by the Devolution Rules, snd I do not go
round and say, "I rather like Madras. Let us give her a large sum.
Dou't give anything to Bombay because I do not like her.”” That is not
the way by which the Government of India arrive at the rateable reduction
of the provincial contributions. They arrive at it on the basis of the
Devolution Rules drawn up at the tine when the Meston Award was made.
We may or may not have liked the Meston Award or the Devolution Rules,
but so far us I wm concerned, all 1 have done is to accept them ond
follow them for the time being und 1 do not think that any Honourable
Member in this House can really put his hand on his heart and say he
would huve expected me to do anything else. The ageusation that this
is not a poor man's budget was followed in some case§ by an immediate
demand that we should abolish or reduce the cotton excise duty. I would
suggest. that those two complaints against the Budget are mutually con-
tradictory.

Mr. R. K. 8Shanmukham Ohetty: Tt will cheapen the poor man’s cloth.
Mr. Devaki Prasad 8inha: How will it cheapen the poor man's cloth?

The Honourable Sir Basil Blackett: I see that there"is a clear under-
standing in the House of what I mean and I need not go any further into
the matter. T was also told that it was not a poor man’s budget beenuse
I did not decrease the postal rates. (4 Voice: “* And salt.’””)  But the
postal charges could only be reduced by taxing the tax-payver, not
cxeluding presumably the poor man. Morcover I think we have to regard
the reduction of provineinl contributions ns the equivalent of the reduction
of taxation. We must regard it so as it means that we arc redueing our
claim on the provinces for them to tax their people in order to give us
cash, The fact that they may or may not use that money directly for the
reduction of taxation is a question which % within their competence. but
we have to regard this ns the cquivalent, from the point of view of the
Central Government, of the reduction of taxation. 1 think it is a little
hard on a budget that gives Rs. 2} crores away to the provineces and is
uoing to lighten the burden on or inerease the benefits of the agriculturists
and others who are the specinl protégés of Provineial Governments that it
should be accused of being a rich man’s budget. T do not think it is a
fnir nccusation ngainst this budget.  As regards’the question as to whether
we have been unduly cautious or not, T would put it to the House that the
giving up, to all intents and purposes permanently, of I3s. 2} erores of revenue
is a matter which cannot be regarded lightly., It would be absurd to give
up Rs. 2§ crores to the provinees this year and then have such a deficit
next vear that we should be obliged to try and ask them for more. Tt is
a very serious matter for the Central Government to surrender this large
sum. They have to be very eareful in what they are doing, if they do
not want to gel thomselves and evervhody else into diffieultics in the
tuture. You cannot gamble in a case of that sort. The Government of
India have proposed to keep in hand in addition to the Rs. 2} crores »
sum of Rs. 74 lakhs which will be there in case of any disappointment
this year, in case the monsoon turns out badly and our customs revenue is
reduced, in case something should happen which will render our estimate
of exchange a risky onc,—Railwaye do not matter much beeause we have
separated the Railway Finance—in case any accident should happen this year.
Rs. 74 lakbs may look & fairly large reserve this year, but it is a reserve pot
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only agninst this year but ngninst next year. As I have pointed out, only
Ys. 18 lakhs of it is really a reserve against next ycar. The rest of 1t
is represented by non-recurring receipts, so that we are only keeping in
hand a reserve of Rs. 18 lakhs against the possibility of 1926-27 being a
year when we have more difficulties than this year. You cannot, therefore,
<1 think, justly accuse the Government of being unduly cautious when they
are giving away Rs. 2} crores practically permanently and keeping in hand
only Rs. 18 lukhs so far as the recurrent revenue is concerned against
possible diffieultics a year or two years hence.  These Rs. 24 crares,
remember, are lost to us annually for all time.

1 may at this skege turn to one or two points made by my Honourable
friend Sir Purshotamdas Thakurdas which 1 ought to have mentioned.
They were made by others also. There was some complaint made that
vwe charged the discount on the rupce loan of 1923 off agninst that year
instead of spreading it over further years. As. a matter of fact, 1928 was
the first year in which the (Government of India proposed in respect of the
rupee loan to treat the discount otherwise than as a charge against the
year. The discount sinking funds, to which allusion was made, were all
in respect of loans raised in sterling. So far as the fupee loans were con-
cerned, we had always followed the practice of writing off the discount
against the year in which o loan was raised. That year it seemed rather
a large charge to muako, and as at the time there scermnod to be doubt as to
whether there was likely to be a surplus or a deficit, it was quite a reasonable
thing to propose to spread it. But it was ns o matter of fact an innovation
vo far ns the rupee loans were eoncerned. When it was found to be un-
noeessary and there were good rensons for not introduecing this innovation
we wrote off the whole of the discount ngninst the year 1923. 1 wouid
point out to the House that the effect of charging it off against the yewr
1923 and not spreading it over.s number of years is that we are enabled
to show our surplus in 1925-26 at Rs. 4} crores more than if we had
spread it over o number of years beeause there would have been a chargs
of Rs. 4} crores in respect of thut discount in this year's Budget and our
surplug would have been reduced by that umount. So that so far from our
robbing the tax-payer of to-dny by these machinations, he is actually better
off by 4} lakhs on the figures presented to him in the Budget this year and
lust year too. .

There is only onc other matter 1 should just like to mention in regard
to Colonel Crawford’s interesting specch which was mostly on military
mattera. He has unintentionally been a little hard on the Standing Finance
Committec.  He complained in picturesque language that we were not
supplying weather information on the North-West Frontier with the resuit
that we were risking the lives of aviators. The only reference that I ean
find in the Standing Finance Committeo proceedings is the reference on

_page 159 of Vol. 1V, No. 8, where a sum of Ils. 21.800 for eqifpping pilot
stations at Karachi and Adoni and other instruments at Quetta and
Peshawar and one or two other things for the purpose of supplying additional
meteorvlogical information on the North-West Frontier was passed hy the
Standing Finance Committee and that item is included in connection with

this year's Budget.

Perhaps I may be allowed to make one reference before I sit down to
those political speeches that have been made yesterday and to-day. I .lo
haope that we are going ta spend this month in taking advantage of the
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opportunitics, such as they are if you like, of discussing the details uf
cur finunce as well ws of raising general points on individual votes.
Mr. Jinnnh hag already stated that he intends to tuke his opportunity of
nuumg the genoral question of the Indianisation of the army on the proper
oecusion. 1 do hope the House is going to take advantage of those oppor-
tunities in what I may call the constitutional method instead of adopting
the system that really last yeur prevented our discussions froin being
fruithul. I think it was Mr, Bipin Chandra Pal who turned to the Govern-
ment Benches a week ago and said that they must be feeling comfortuble-
May I say that * comfortable * was not the right word to usc? We were
all in this House finding that morning u little uncomfortable. But 1 was
to some extent myself compensated for the feoling of discomfort by the
thought that not only was there a prospect of the Finance Bill being con-
sidered on its merits but that I was witnessing the birth pangs of the
purty system in this country and in this our constitutional legislature: and
my belief is that nothing is going to help forward the development of
Puarliamentary institutions in this country more than the emergence ot
real parties genuinely divided from euch other on great questions of
principle.

The Assembly then adjourned till Eleven of the Clock, on Thursday,
the 5th March, 1925.
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